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'OEM NO 4 
( SEE RULE 42) 

CE1'71 RkLD PAIN 13Th AT TV TR INAI, 
GUWAHAT I BENCH 

- 	 ORDER 	HEET 

Original Applicat ion N. 	 JJJ 
Misc, Petition NO.  

obtempt petition 

Review Ap1ication 

pli c ants.  

-iRespondents.  

Advocates for the Applicant.  

T 
Notes if the Registry [ 	Dated 	Order of the Tribunal 

- 

ii. appcatIcn i -  n 
is fkd/C F. I r !.s o;-
dpcsi-:d  

Datcd .... i..)......... .:.. 

-Dy. iegistr.. 

5601  

klAktAA 

t 

Q 
/I 

6 .5.2005 presents The Hon ble Mr4CV.Prah1adan, 
Administrative Member. 

Heard Mr .K.Phattacharjae, learned coun-

sel for the applicant • Mr.MU.Ahmed, learned 
Addl .C.O.S.C. is present for the respondents 

Issue notice to show cause as to why 

this application shall not be admitted. List 
on 27.6.2005 for admission. In the meanwhile 

respondents sk.l produce special service 

(Para-Veterinary) Staff Recruitment Rules 

1989 and the Special Service Iureau (Para-

Veterinary! Staff) Amendments Rules, 1990. 

Status quo as on today regarding trans-
for of the applicant issued vide orders dated 

17.2.2005 and 5.4.2005 shall be maintained 
till the next date. 

Member 
bb 

- 

I 

I 
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. . 	
27.6.2005 ' 	 Nr.M.U, Ahaed, 1eatned Audj 

C.G.S.Co for the respondents suiz*uts 

	

Ste-.c 	k'c-i 	 -t 	he. has not received any instruc 

tio from the rspondents so far. 2LLLC>5
Pt on 25.7.2005, Status qto order 

will continue till the next date. 

5 	 _ 	 4jfr 
r1C Cha ian 

C_ 2  

L 4i /p  pJ t 	.7.2Oo5 	Mr. K. Bhattacharjee, learned 
cJ7 T€-E 	

ounseifQr the applicant AndpMFiM 

U. Ahned, learned Addi. C.G.S.C* for 

j C)$ 	 the respondents are present. 

	

4 	 S 	 r.M.U. ?*hmedlearnediddl. CO ,  
I 

G.S.C. for the respondnts seks 
LVh 	 further time for f JLl1ng witten 5  

statnent. Post on  26.8.2005, Status 

iofcontinue txll ,<thenext er  O' 	JLiQ 	 Needless to say tat' he trsferwil 

	

SbI4 	-4 	 b the subject to the restlt of the 

21 Mnber 	 Vice-'Chai.rman 

Cg 

e 

26.d.05. 	Mr.K.8attacharjee learned 
- 	

counsel for the applicant LS present 
Atned  learned Addl.c.G.s,C 

- 	 r 	
seeks further adjotrrnent to file 
wkitt en Stat ernent, 

. 	 post the matter on 29.9005. I1!alL7 
V V 	

Status quo as 0rtOlY shall be r £— 	 naintajned tillhe next . 	 date. 

	

--,-.S 	 "-5-  

I  

Vice-Chajrnan 
4 	 I 	 4341-' 	 un 	

- 	 ( 

No---  
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0.h. 117/2005 

u9/ 

o, 

LY 

06.10.2005 	Mr. M. Chanda, learned counsel 

representing Mr. K. Bhattacharjee, 

learned counsel for the applicant is 

epresent. MB. U. Das, learned Addi. 
C.G.$.C. XNxxXkRxzi on behalf of Mr. 

M.U. Aimed, learned Addi. C.G.S.C e  for 

the respondents seeks some more time to 

written statarient. Post on 9.11.2005. 

\\ 

Plot 

er 	 Vjce-Chajjan 
mb 

9.11.2005 	Mr.K.Bhattacharjee, learned couns 

for the applicant and Mr.M.U.Ahmed 

learned Addl.C.G.S.C. for the responde-. 

nts are present.. The Standing counsel 

subnits that the respondents are filings 

the written stateflt today itself. 

Post the case before the next 

Division Bench along with O.A269/05. 

Vice-Chairman 

WO 

bb 

2. 12. 2èO5 Mr. M.K. Mazumdar, learned c.unsej 

for the applicant is present. Mr. M.U. 

learned kcadl. C.G.S.C# for the 

respendents susmits that written state-

ment has already been filed. 

Past. on 23.1,2 	alongwith O.A. 

269/2005. Xnterin •rer oated 26.5.5 

will centinuo till the next date. 

Vic hairian 

No 	 /• 

• 	

. 

cLo- 

rw 



0.A,117/2005 

23.1,2006 	post the matter before the 

next available Division Bench along 
with the connected case since there 
is an order in O.A.116/2005. 

Interim order will continue 
- 	till the next date. 

	

,tv
•-- . 	 . 

Q 
Vice-chairmar 

• 	bb 
•  

• 	306 	 Mr K.Bhattcichaiya, learned consel 

- t 	o 	 for the applicant submits that he would like d  
J .2, 

JQ i çyQ_o( 	•- 	 to complete the pleadings and some time is 

•,4-i ?O4 	 sought.. Time allowea 

Post  

Vice-Chairinan(J) 	Vice-Q(J) 

pg  

	

tø LO,g' 	
4.4.06. 	 P.st the matter ef.re the 

next available DivisIon 

-' 	 Vice-Chairman 

fl 

\,• 	1' 	.J..8.2006 	Mr.K.Bhattacharjee v  learned counse 

/ 	 is represented and adjculnment  is souz.  

- 	$ 	 ght on. his behalf, post tter a month. 

Meiber (A) 	 Vice-Chairman 

• 	 bb 

	

•' Caseis.rcdy fo heaTiL .1 . 	t12.3.07. 	 post the matter 	li.3,07 

• 	• 

• 	 . 	• 	 Member 	 Vice-Chairiar 

im 
4 k 	C2CZ42L (s 	-"-- 

• 	k 
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13.3.2007 	Heard Mr.K.Bhattachaijee, learned 

counsel for the Applicant and 

Mr.M.U.Ahmed, learned Addi. C. G. S. C. 

for the Respondents. Hearing concluded. 

Order is reserved. 

Member (A) 	 Vice-Chairman 

/bb/ 

	

21.3.07 	Oudgment delivered in open Court. Kep 

in separate sheets pplication is dismi. 

- Ss. NO-CoSts. 

Vice-Chairman 
Member 

un 



'. 	
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

• .Qrigiria1 AiDpiicaticin No.116/05, 117/05, 174/05, 269/05, 

275/05 & 31/06.... -. 

	

Date cf Order: This the 21s 	day of March, 2007. 

HON'BLE MR. K.V..SACHIPNANDAN, VICE-CHAIRMAN 

HON'BLE MR TARSEM LAL,ADMINISTRJATIVE MEMBER 

Sri Prerntos:hDutta,.:(Q..A.i16/2,005) 
Son of Late T K Dutta 
S.F.A (V) Office ofthe AO'/SSB,Bongaigaoh 
Shastri Road, Ward•.Nó,. 10 
P.O. North Bongaigaon,  
Dist. Boriga.igaori. 

Sri Bimal Chakraborty (O.A.117/.2005) 
Son of Late D. Chakrabortv 
S.F.A(V) Office of, the AO./SSB/Bongaicao,shastri Road, 
'dard No.10, p,O.North BOnga!gaOfl.flj s t. njagon . 

Sri Arikaji Sherpa ,(O.A.174/200) 
Son of late P.D.Lama, 
Q.F.A. (V) Office of C.O.,S.S.B 
B a n g  a i an g Camp Ja rig 
01st. Tawang, Arunachal Pradesh. 

Sri HaLidaS Sarkar (O.A.269/2005) 
0/0 the Area Orcaniser, SSB 
P:>roa igon 
Sri R.K.Saha (O..A. 269/2005) 
0/0 Area OLganiser, SSB 
Ealakata 

riRam Kishore Barman(O.A.275/2005) 
O/O:the Area Organiser, 	 Late A.S.Barman 

V11:jram para,p.O.Srjrajoara 
a a •  a a 	

• •• 	 . 	 Di.St.Jaipaiguri. 

Sri Himarigshu Kumar Roy Poder.(O.A.31/2006) 
S/o Late Khagendra Nath Roy Podder 
Viii Dol Govinda, P.O.Citaidaia 
01st. Coochbehar 

Sri Pradip Basak, (O..3i/2006) 
S/o Late Kali Kumar Basak 
VIII. Madhyapar (Near Girls School Road) 

	

P.O Dhupguri, Dist. Jaipaiguri 	 Applicants 

By Advocate Mr K.. Bhattacharjee 

- Versus- 	 . 	• 
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I.i:n cf India n 	 , 
reDresnted by the Director Generl, 
Sasn.stra Seemabal, East BlbckV 
R..Piram, New Delhi-110066. 

Ministry of Home Mfairs, 
• 	Represented by Secretary to the 

• 	 1j\rt. of India, New Delhi. 

Director General, 
Sashastra Seemabal, East Block-V, 
R.K.Puram, New Delhi-110066. 

ssistant Director, 
0/0 Director General, 
Sashastra Seemabal, East Block-V 
R.K.Puram, New Delhi-110066. 

Inspector General, 
FTR, HQr. S.S.B, MH, Guwahati. 

C,. 	Area  Organiser (H.Q) 
I'TR, HQRSSB, Guwahati. 

7.P, r e a Organiser, SSB, 	 S  
Bongaigaon, Assam. 

S. 	Area Organiser, SSB, 
Falakata, West Bengal 	-. 

9. 	Sr.Veterinary Officer, 
S.S.B, East Block-V, 
R.K.Puram, New Delhi-110066 	Respondents 

By Sri G.Baishya, Sr.C.G.S.C, in 0.1-1 .Nos.275/2005 & 
31/2006. 
M.U.hmed, Addl.C.G.S.0 in o.A.116/05, 117/05 & 174/05. 
Miss U. Das, ddl.C.G.S.0 in 0.A.269/2005. 

ORDER 

RSEM LA.L ,MEMBER (A) 

Since 	common questions of law 	and 	facts 	are 

invcJvec, 	all 	the 	six cases 	are being disposed Of by 

this common order with the consent of the parties. 

IV 
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This case is regardij-ig transfer/postings of 

Senior Field Assistant (Veterinary) for posting at Pup 

Rearing Centre Gorakhpur vide; order dated 5.10.2005.  

The applicants have 	ated that they joined in 

the post 	of Constable on 	different 	dates 	under 	the 

Command of. Director General, SSB., Subsequently they 

were appointed afresh as Senior Field Assistant 

(Veterinary) under SSB (Para Veterinary Staff) 

Recritment.Rules 1989 which is a civil post in the pay 

scale of Rs.. 975-25-1150-EB-30-600/-. 'The duties of the 

applicants' under the: said rule are to look after the 

treatment of sick animal, ,ocentation of Veterinary 
it 	 I 

Hospital Dispensary and hav to undergo BASIC CONDENSED 

COURSE known as VeterinaryAssistant Course 

The Chief Véteririarz Officer in order to 

select some candida'te.s fOr.  "the. post of Dog Handle,r 

issued a circular among the workers who are willing to 

join the new post and ' in that connection the 

applicants declined to join the post of Dog Handler 

which is a p'ost for combative personnel. 

I 	 The Director General, SSB has approved the 

postings of Veterinary staff- alongwith posts with 

immedi&te effect in public interest. 'The officials were 

directed to be relieved immediately so as to report to 

Pup Rearing,centre, ,Gorakhpur op or before 24th  October, 

2005. The incumbents'approached•the Guwahati Bench of 

the Tribunal .vide OA'.No. 117/2005 to mitigate their 

11 
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gievances by challenging the order dated 5.10.2005. By 

otder dated 26.5.2005 the Tribunal maintained the 

status quo. The relevant pot,ion of the order is quoted 

below 

"Status quo as on today regarding 
transfer of the applicant issued vide 
orders dated 17.2.2005 and 5.4.2005 shall 
be maintained till the next date." 

in. the present applications the applicants 

h:ve ciived for the following reliefs 

• 	(I) This Hon'ble Tribunal may be pleased to call 
for the records pertaining to transfer of the 

•  applicants in the post of Senior Field 
Assistant (Veterinary) to a combat post and 
consequently to direct..therespondents not to 
release the applicants along with the post and 
also to declare that the order dated 5.10.2005 
is illegal and void. 

The respondents have filed a detailed written 

statement denying the contention of the applicants. It 

has been stated that applicants were initially 

appointed as Constable(GD) and were subsequently 

ai:pointed afresh as Senior Field Assistant (Veterinary) 

in 	the 	scale 	of 	Ra. 975-25-1150-EB-30-l660/- 	in 

pursuance of Para Veterinary Recruitment Rule 

circulated vide Cabinet Secretariat Notification 

No.12018/30/88-DO.I dated 31.3.1989. Their services 

were utilized for treatment of sick. animal and 

docuientation of Veterinary hospital/dispensary works. 

After • the. admin ri istrative control of. the Orgaisation 

has beei shifted from Cabinet Secretariat to Ministry 

of Home Affairs w.e.f. 15.1.2001, the role 'of the 

• 	 ,••. .• 	 • 	 • 	 . 
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\\ 
g3nisatic 	has been changed and it has now been 

ssiqneJ with the mandate ta.. guard the Indo Nepal 

Ecrdei.-  .nd Indo Ehutan Border and therefore SSB as on 

date has become a Border Guarding Force. With the 

change in role of the organisation from Stay Behind 

Role to that of a, Border Guarding Force, the old area 

of operations have been closed and new 

offices/Battalions have been opened all along with 

Irido-Nepal and Indo-Bhutar Border. 

8. 	For better performance of the duties, the 

Govt. of India has sanctioned Dog Squad to SSB to carry 

out operational duties in the border areas. As the 

Organisation has independent veterinary., staff, it is 

the veterinary staff only who will raise and 

• the Pups and Dogs in changed circumstances. 

The Veterinary' Cadre is the mostsuited and trained 

staff to look after the health, breeding, training, 

handling and maintenance of the dogs. 

9'. 	After havin 	been trained in rearing and 

breeding of pups to he veterinary cadre persOnnel they 

are fully competent to perform their 'newly assigned 

duties. The rearing and breeding of pups is the primary 

lob of the Para-Vety Staff: Moreover, during the 

service career every idividual has to undergo certain 

departmental courses for improvement of efficiency and 

n'.ahin' them professionally equipped to meet the needs 
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/ 
and c;blectives of the Organisation as the Force ha 

competent and independent Veerinary Staff. 

10. 	• Accordingly SFAs(V) 	were withdrawn 	and 

attached temporarily with the newly created Pup Rearing 

Centre 	at 	Gcrakhpur. 	The applicant 	have been 
'S 

rarsferred along with Post as SEA(V) in public 

interest and nowhere. it has been mentioned in the ordeL 

dated 5.10.05 that the applicants have been posted as 

Dog Handlers. Nowhere it has been mentionedwhether the 

Dog Handling is a part of the duty of vetenary cadre, 

.tich car cnlv be performed by the ta.ined.. existing 

Para VeterInary cadre. The applicants had been 

transferred in public interest to fulfill and discharg 

operational commitments urgently required at the 

boder. Neither the nomenclature nor the cadre of the 

applicants has been changed. This . is a mere 

apprehension on the part of the applicants. The rearing 

and breeding of pups is primary job of the Vety/Para-

• Vety Cadre/Staff. Moreover, during the service career 

every individual has to undergo certain departmental 

courses for improvement of efficiency and making them 

rrofessionally equipped 	to 	meet the 	needs 	and 

objectives of the 	Organistion. T h e y 	have 	been 

t.ranfeLred in the 	same 	capacity 	in 	public 	interest 

along 	with the post. 	It 	•is 	not correct 	that 	the 

applicants have 	been 	transferred from 	the 	post 	of 

SFA(V) 	to a combatant 	post 	but they 	have 	been 

H 
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transfeL-rd alor1gw 	post in publIc interest and 

after tra1sfer also they will be governed by the same 

rules. 

11. 	
We have heard Mr K. Bhattacharjee, learned 

counsel for the applicants in 'all the O.A. and Mr 

G.Balshy5, learned Sr. C.G.S.C, MrM.U.Ahlfled learned 

Addi C G S C and Miss U Das', learned Add]. C G S C for 

the respondents r' the respective O.As. and perused the 

documeits' 	 '• 

12. 	
Mr K.Bhattacharje, learned.counsel for the 

applicants submitted that, the applicants are governed 

under • Chapter IV lpuse .30 of the Indian Veterinary 

Council Act 1984 and their service Conditions cannot be 

changed under an administrative ordr Th 

on 	nallv recruited as 'Senior Field Assistant (Vety) 

which is separate cadre and cannot be deployed as Dog 

Handler which is a combatant post. The ]earned counsel 

made us to traverse throug-h various documents to 

establish that Senior Field Assistant (Vety) is a 

SelDarate cadre. He repeatedly emphasized that separate 

cadre is not synonymous with a separate service but a 

particular group of officials in a departmen. He 

further pleaded thatthe applicants are.not willing to 

join the services of Dog Handlers and they have not 

given their Willingness for the same. Therefore, they 

may either be allowed to continue to perform their 

I \t 
KT 
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present: d::ies till they are retired or may be declares 

:'urpus i rl the service. 

13. 	The learned counsel for the respondents on the 

other hand persuasively argued that the applicants are 

not go'rerned under the "Indian Veterinary Council Act 

1984." They were not qualified to be registered under 

the Council Act. In fact the doctors who are practicing 

are. governed under the aboVe statutory Act. The Sr. 

Field Assistant (Vety) had joined as Constables and on 

technical resignation from the post were appointed as 

Sr. Field Assistant (Vety) under the SSB (Para 

Veterinary Staff) Recruitment Rules 1989. Since the 

applic.nts had not obtained their veterinary 

qalifioazion from any of the institutions of India as 

included in the first schedule (clause 15 of the Act), 

they are not governed by the Indian Veterinary Council 

Act 1984. The learned counsel further pleaded that in 

view of the above position"it was misnomer to say that 

Senior Field Assistant (Vety) are governed under the 

Statutory Rules. The counsel further pleaded that the 

decisions cited by the applicant's counsel are not 

suare1y applicable in these cases, since their cadre 

has not been changed in any way but only additional 

duty was entrusted upon them. Therefore, the O.A may be 

dismissed with cost. 
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"I  

14. 	The learned counsel further pleaded that Sr. 

Field Assistant (Vety) are not a separate cadre and 

-ontillue to he governed under the SSB (Para Veterinary 

Staff) Recruitment Rules 1989. They have been deployed 

' 

for taking care of animal's and are being sent on 
r 

training fora periodof1sixmonths. Heemphasized that 
• 	 ':. 

it was entiely'.within 1 the':domain of th 'e employer to 
• 	 • 

• 	r •• ' 

deploy officials any jobs 'for which 'they are more 

suitable according to their ua1ifications, experience 

and e;pertise. Their. job, pay scales are not being 

changed. 

15. 	We have given ourdue consideration to the 

3rguments, pleadings, evidence and materials placed on 

record in these cases. Admittedly the applicants were 

appointed as Constable:under the Director General,' SSB 

and thereafter appointed as Senior •. Field 

Assistant(Vety) (SFA(y-) for short) and posted at 

different stati,on" inde. the respective Area 

Organisers. The app1icaits' :served as Constables for 6 

years and according to 'them they were appointed afresh 

as SE'A(V) 	which is a. civil 	post in the .pay scale of 

Rs.975-1600/-. The .applicants have been appointed 

afresh as SFA(V) in pursuance of the Para Veteri,nary 

Recruitment -Rules circulated by Cabinet Secretariat 

Notification dated 31.3.89. Their services were 

utilized for treatment of sick animal and documentation 

of Veterinary hospital/dispensary works. The 
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dinistrative control, of the Organisation has beerL 

shifted from Cabinet Secretariat to Ministry of Home 

Affairs 	with effect 	from 	15.1.01, the role 	of the 

orçjanisation has 	been: changed 	and it has 	now been 

assigned with the mandate to guard the Indo Nepal 

Eorder and Indo Bhutan Border and therefore SSB as on 

date hs become a Border Guardin,g Force. With the 

change of role of the organisation from ,'Stay Behind 

Role' to that of a Border Guarding Force, the o:Ld area 

of operations have been 	''c'iosed 	and new 

offices/Battalions have been opened all along with Indo 

Nepal and I n d o Bhutan Border. For better performance of 

t'i duties, the Government of India has sanctioned Dog 

Squad to SSE to carry:out operational duties in the 

corder areas As the Organisation has independent 

veterinary staff, i is primarily, the veterinary staff 

only ho will raise and maintain the pups and Dogs as 

rimariiy, in changed circumstances, the Veterinary 

f.adre is the 	most suited 	and. trained staff 	to look 

after the health, breeding, training, handling and 

maintenance of the aogs. 	Willingness for the training 

,as 	called for and the said notification 	s re-produced 

"All SAOs are informed to obtain 
willingness of SFA(Vet" under their 
respective area for undergoing Dog 
handlers Course, at the earliest, so 
as to intimate their names for 
further detailment from Frontier 

IN 'S ._S'S'• 	 S.S'..S.S .5 , 	 . 	 . 
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Headquarter 1  Guwahati. The matter I 	
may be treated urgent." 

The ulificatjons of the applicants were Matriculate 

arid they
,  have served as Constable and they were 

appointed as SFA(Vet) which is a civil post as per 

Veterinary Staff Fecrujnént Rules and the duty 

assigned to them wa the treatment of sick animal and 

documentation of Veterinary hospital/dis.pensary works 

and they had to undergo 6 months Basis Condense Course 

known 	as Veterinary Assistants Course. The 	applicant 

are not Graduate or diploma holder in Veterinary 

Science, therefore it will be necessary to evaluate 

whether the SFA (V) are covered by the Indian 

trnry Council Act 1984. In the prean1e of the Act 

L is stated that 'An Act to reg:late veterinary 

practice and to provide, for that purpose, for the 

establishment 	of a 	Veterirary Council 	of 	India and 

State 	Veterinary Couhcils 1 and the 	maintenance of 

iegisteis of the vterinary practitioners and for 

matters conected thêrewith. Whereas it is, expedient to 

a k e provision for the regulation of veterinary 

practice and to provi4e, fo.that purpose, for the 

stab1ishmehtof a Veerinary Council of India and 

State. Veterinary Councils and the maintenance of 

registers to persons qualified to engage in veterinary 

oractice for the whole of India for matters connected 

therewith or ancillary thereto. As per dfinition of 
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the .kct a person who registered to get enrolled as a 

Member of the Council. Register means a register 

maint.:.ined under this Act. Registered Veterinary 

PtiLioiier means a person whose name is for the time 

being duly registered in a register. Veterinary 

institution means any University. or other institution 

within or without India which grants degees diplomas 

or licences in veterinary science and animal husbandry. 

Chapter IV of the Privileges of Registered Veterinary 

c.t.iones shows as under 

"Subject 	to 	the 	conditions 	and 
restrictions laid down in the Act, every 
person whose name is for the time being 
borne on the Indian Veterinary 
practitioners register shall be entitled 
according to his qualifications to 
practise as a veterinary practitioner and 
to recover in due course of law in 
respect of such practice any expenses, 
• charges in respect of medicarrients and 
other appliances or any fees to which he 
may be entitled. 

--Right of persons who are enrolled on the 
Indian veterinary practitioners register 
- No person, other than a registered 
veterinary practitioner, shall - 
(a)hold office as veterinary physician or 
surgeon or any other like,, office (by 
whatever name called) in Government or in 
any institution maintained by a local or 
other authority; 
(h)practise veterinary nedicine in any 
State." 

On going through Schedule 2 of the Act 6 months 

Condense Course underwent bythe applicants do not 

qualify them to become a veterinary practitioner as 

defined in the Act nor they have any rigit to register 
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themselves in the Indian Veterinary Council. At best 

they may be permitted as• yet'erinarY tchnicjan since 

they are not Graduate or diploma holders'. Therefore, on 

the close scrutiny of the said Act we are of the view 

that SFA(V) as that 'of applicants are not covered under 

the Indian Veterinary CpJncil Act 1984 They have 

actually been appointeduer the SSB ParaVeterinary 

Staff Recrujtment,Ru1es 	which is a civil post 

They have not also been appointed as Dog Handler but 

they are being sent for training at Pup rearing centre, 

GoLarhpur for better performance of their duties 

Therefore, the contetion of the applicants that they 

are governed under;the Indian Veterinary Council Act 

1984 will not hold good and the questions remins is 

''heth 	
their servIce Conditions can be changed under 

administrative orders, or not. 	From the above 

discussjonâ e are of the view that the applicants are 

not governed by any.  Statutory provision and they ar.e 

not entitled to get any statutoryprotectQnasclaid 

by them. 
 

17. 	TheI learred, cpnl .or the applicants has 

relied on the following decisions 

(i) '  Netaf. Pada Chakraborty & Anr. vs. 
tT4 O..& ...Ors :., reported in 2005(1)sLj' (CAr)191, . 
'Jaboolal Choudhury VS. State of 

Arunachal Pradesh & Ors, reported in 

(2004)1 GLR 393 
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Dilip Kumar Ghosh & Ors. vs. C1iairxnan 

Ors, reported in AIR 2005 SC 3485 

(iv) 	K.P.Sudhakaran .& 	Anr.., vs. 	State of 

Kérala &Ors. reported in AIR 2006 SC 

2138,and.canvas.forthe.pOSitiOfl that 

where Statutory RulesI.govern the field, prior executiv.e 

instruction cease to apply, circular cannot override 

the rules occupying the field and administrtive 

instructions_cannot be allowed to operate particularly 

when it is in contradiction to the statutory 

Recruitment Rules. 

16. 	e are in respectful agreemet with the 

propcsitions canvas by the applicants but to say that 

these are not squarely applicable in these cases. In 

• those cases the app.icants.arenot under protection of 

ay statutory rules therefore, the ratio will not fit 

in these cases Nhat we firid from the above is that 

since the cadre of the applicants have nt been changed 

• in any way but the only additional duty was entrusted 

to them and the SF (V) ;is. not a separate cadre and 

covered by SSB Para Veterinary Staff Recruitment Rules 

They- have been sent f,or.training for six months. We are 

-. of the view that this is entirely within the domain of 

the administration according to their quaiificatiQn, 

experience and expertise. Their job, pay scales have 

not been changed. 
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17. 	The learned counsel for the respondents also 

pleaded that this case has already been adjudicated by 

Hon'ble Hih Court, Allahabad and the Hon'ble Court has 

decided as uhder 

.. .....The sum and substanc "of the order 
issued.on 26.12.2005 is direction to 
the •petitioner to undergo dog-nandling 

•., course.. ., commencing 	with 	effect - from 
• 2.1.2006. Through the impugned order, the 

rank, post or scale 6f the petitioners is 
not going to be changed. The petitione.ts, 
who are members of Sashastra Seerna Bal, 
have been directed.to  undergo speia1ized 
training' in handling of dogs. Merely 
sendirg on tin4.ng cannot be said to be 
change, of cadre or reduction in rank. 
This tionrráy. not adversely affect the 

IN 
servid conditions of the petitioners 

%

According1y,ijrio legal rght of the 
petitibners 1Ws  been infringed by the 
impugned order. No interference is 
required.". •' 

ThéWrit:petition is dismissed." 

is well set:tled law that •judicial 

interference is limited to testing whether the 

administrative action has been 'fair and free from the 

taint of' unreasonableness and has , substantially 

complied with the norms or procedure set for it by 

rules of public administration. The above view has been 

taken by the Hon'ble 	Supreme Court 	in • Fertilizer 

Corporation, Kamgar Union vs. Union of India, (1981) 1 

SCC 568 

19. 	The Hon'ble SupremeCourt has further held in 

case ofTataCellular.vs. Union of India, (1994) 6 SCC 
• 	 • 	 • 

651, that the duty of the cour'is to cOnfine itself to 

the question of legality. Its concern should be 

lE. 	I•t 
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l.Whether a decision making authority 
exceeded its powers? 

2.Comrnitted an eT.or of law, 
3. coiiuititted a breach of the rules of 

ratural justice, 
• 	4. reached a decision which no reasonable 

tribunal would have reached or, 
• 	5. abused its power." 

The Supreme Court has .again:hld in a case of Union of 

India vs.- Flight Cadet Ashish Ral, (2006) 2 SCC 364 as 

under 

"There should be judicial restraint while 
making judicial review in adrninistratie 
matters. Where irrelevant aspects have 
been ignored and the administrative 
decisions have nexus with the facts on 
record, there is no scope for 
interference. The duty of the court is 
(a) to confine itself to the question of 
legality; (b) to decide whether the 
decision making athoity exceeded its 
oowers; (C) committed an error of law; 
(d) committed breach of the rules of 

- natural justice; and (e) reached a 
decision which no reasonable tribunal 
would have reached; - or (f) abused its 
powers. Administrative action is subject 
to control by judicial review.... 1': 

Hon'ble Supreme Court has further held in V.Ramanavs. 

• A.?. SRTC,(2005)7 SCC 338that the common thread 

• running th•rough in all these.. decisions is that the 

court• should not interferéwith the administrator's 

decision unless it was :iflogical or suffers from 

procedural impropriety o r, was shocking to the 

conscience of the court, in the sense that it was in 

defiance of logic or moral standards.' 

2). 	Erom the above it appears that the Senior 

F±eld Asistant (Vety) are not goverred under Indian 

4 
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Veterinary Conci1 Act 1984. They have actial1y been 

.p:i:')ted under the SSB (ParaVeterinary Staff) 

Recruitment Rules. 1989 which is a civil post. .They.have 

a'o not been appointed as Dog. Handler but they are 

being sent for training on Pup Rearing Centre at 

Gorakhpur for better' perforrnne of their duties. 

Therefore, administrative authorities have taken action 

.rjth bonafide intention in the interest of the State. 

21. In view of the discussions made above and the 

settled law position all the Original Applications are. 

dismissed. 

The interim orders dated 26.5.2005 passed by 

this Tribunal under which the orders dated 17.2.2005 

ad 5.4.2005 were stayed.will stand vacated. 

In the conspectus facts and circumstances 

there will be no order as to costs. * 

	

s/vic 	IttlflAN 

	

sd/mEme 	(A) ' 

i'p 	1 

\ 
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DI ST. : BONGAIGAQN 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

• 	 GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. 	1 	/06 

• 	 Bimal Chakraborty 	...,APPLICANT 

• 	 -VERSUS- 

• 	 Union of India 	. . ..RESPONDENT. 

DATE AND SYNOPSIS OF THE CASE IN THIS 

APPLICATION : 

DATES 	SYNOPSIS OF THE CASE 

06-02-1988 : Joint as a Constable in G.C. Falalcata. Dist. 

Jalpaiguri under, the Director General of 

Security S.S.B./North Bengal and Sikldrn 

- 	Division.. 

07-04-1992 ; Accepted 

applicant 

was sele 

Assistant 

of technical resignatiOn of the 

by the authority. Thereafter he 

ted for the post. of senior field 

(Veterinary) 

Contd . ... . 12 
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18-06-1992 : The. respondent vide order dated 18/6/ 

1992 appointed the applicant to the post 

of senior field assistant veterinary (which 

is a civil post) and posted at NaxalbarL 

03-09-2004 : Memorandum dated 3-9-2004 calling for 

selection of Dog. Handler (DH)' from the 

strength of SFA (Vet.) 

17-02-2005 : Order dated 17-02-2005 issued by assistant 

Director General S.S.B. New Delhi where 

by D.G. S.SB. being the head of the 
• 	

department is pleased to reallocated eight 

• 	 post each of SFA (Vet.) for first BN. Didihat 

at 2nd Bn. Garokhpur along with 

incumbent with immediate effect in public 

interest. 

25-02-2005 : Representation filed by the applicant 

highlighting his grievances against 

reallocating of his post as Dog Handler. 

07-03-2005 : Against the impugned order dtcL17-02-2005 

the applicant preferred O.A. No.64/05. The 

Hon'bie Central Mministrative Tribunal, 

Guwaha.ti Bench, directed the Respondents 

• 	to dispose off the representation dtd.25- 

02-2005 without 	the merit of the 

case. 

Gcx,td../16 
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(3) 

05-04-2005 : An order was passed by the authority 

whereby the representation of the applicant 

was disposed of as per the order of the 

Hon'ble Tribunal. dtd.07-03-2005, while 

disposing. the representation the core 

question as to whether the Dog Handler 

is a Civil post or whether it is Combat post 

has not been answered by the authority. 

PRAYER 	: Direction for setting aside the impugned 

order dated 17/2/2005 and 5-4-05 issued 

by Assistant Director ,  General S.S.B. New 

Delhi and Chief Veterinaty Officer (SG) Force 

Hqrs., S.S.B. New Delhi, respectively and/ 

or to direct not to reallocate the post of 

• the Applicant from S.F.A. (V) Civil Post to 

Dog Handler (Combat Post) and/or not to. 

transfer the applicant from the present 

post of S.A.F.(V), Bongaigaon area to armed 

Force in the post of Dog Handlers 



51 

: 0 

0 r 	0  

DIST. : BONGAIGAON 

- 	IN THE CENTRAL ADIVIINISTRATIVE TRIBUNAL; 

GUWAHATI BENCH, GUWAHATI 

(An application Under Section-19 of the 

0  

Administrative Tribunal Act, 1985) 

ORIGINAL APPLICATION NO. 	/05 

• Bimal Chakraborty 	 ..APPLICANT 

-VERSUS- 

S  The Union of India and Ors 
0  

....RESPONDENT. 
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0 
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DIST. : BONGAIGAON 	. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHAT1 BENCH, GUWAHATI 

ORIGINAL APPLICATION NO. 	105 

(An application Under Section-19 of the 

Administrative Tribunal Act, 1985) 

(For use of iribunat Office) 

Signature 

Date 

Qtg!pLl Application Nd. 	 of 2005 

PARTICULARS OF THE APPLICANT : 

Bimal Chakraborty 
V 

Son Of Late D. Chakraborty 

S.F.A. .(V) Office of the AO/SSB/Bongaigaon 

Shastri Road, Ward No1- 10 

P.O. : North Bongaigaon 

Dist. : Bongaigaon ,. V  

II. PARTICULARS OF THE RESPONDENTS:. 

	

1) Union of India, 	V  

	

Represented by the Director General 	V  

Sashastra SeembäI,.. East Block v; 
RK. Purarn, New Delbi-110066. 

ContL; 12 
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2) 4  Minister of Home Affaim, 

Represented by Secretaiy to the 

Govt. of India, New Delhi. 

Director Generai 

Sashastra Seemabal, East Block-V 

R.K. Purarn, New Dethi-110066. 

43 Assistant Director., 

0/0 Director General, 

Sashastra Seefnabal, East B1ock-V...; 

R.K. Puram, New Delhi-11OO6. 

Area Organiser S.S.B. 

Bongaigaon, Assam. 

Area Organiser (HO). 

FTR HORSSB, Gaühatl. 

III. PARTICULARS OF THE ORDER (5) AGAINST WHICH 

APPLICATION MADE 

The applicant thrOugh this application. wajts to 

challenging order number 30/.SSB/A- 4/13-91-1407 

dtd.17-02-2005 issued by the Assistant. Director,.. 

Director General Sashastrabal, . New Delhi. . 	OthJL 

30/sr3I1003, 	 ssud i 	ei4 	oit ovCh) 

F1cL 

JURISDICTION OF THE TRIBUNAL 

That the applicant declares that the subject 

matter of this .application is within the jurisdiction 

of this Hón'ble Tribunal. 
Contd....13 

+ 
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LIMITATION 

The applicant also declares that the present. 

application is within the limitation period as has 

been. prescribed under Section - 21 of the 

Administrative Tribunal Act, 1985: 

FACTS OF THE CASE 

That. the applicant, is a citizen of India and at present 

residing at Bongaigaon in the district of Bongaigaon, 

Assam and as such entitled to all the rights and 

priviledges guaranteed under the Constitution of India 

and relevant rules framed thereunder. 

That the applicant states that he joined S.S.B. as 

Constable. on 06-024988 at Falakata Dist Jalpaiguri 

under the Commandant G.C.S.S.B. 

The applicant state that after serving for more than 

4 years as a Constable he had resigned - from the 

said post and was appointed fresh on selection as 

Senior Field Assistant (Veterinaxy) which is a Civil 

Post and was posted in the office of the area organize 

SSB, Jalpaiguri in the pay scale of 975-25-1600. The 

'applicant after joining in his new civil post. at 



(4) 

Naxalbari, after serving for few years, he was 

transferred to Coach-Bihar. Thereafter he was again 

transferred to the Bongaigaon area and joined at the 

office of Bongaigaon area organiser as Senior FIeld 

Assistant (Veterinary) and till date he has not been 

released. 

A copy of the order dtd.07-04-

1992 and 18-06-1992 are annexed 

herewith and marked as 

ANNEXURE-J & II. 

iv) 	That the applicant state after his resignation as 

constable he was selected as Senior Field Assistant 

(Veterinary) which is. a purely civilian post and is 

guided by para-veterinaiy staff Recruitment Rules, 

1989 and enjoyed all the benefits under the rules 

as provided. The duty of the applicant under the 

said rules is to look-after the treatment of sick 

animal, documentation of Veterinary Hospital 

Dispensary and have to undergo BASIC CONDENSED 

COURSE, known a Veterinary Assistant Course, which 

also includes. 
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A copy of the notification dtd.23 

05-1990 is enclosed herewith and 

marked as ANNE URE-ill.. 

That the applicant states that on 3rd September, 

2004 the Chief Veterinary Officer issued a 

Memorandum number .99/Vet/SSB/ 2003/VC-&39- 

41 whereby it is stated that to select and intimate 

the name of SFA (VeL). Working in the department 

who are relatively young and have aptitude to care 

and Dog Handler for working as Dog Handler SSB 

in the Battalion which is namely raised. Accordingly, 

the said memorandum was circulated among the 

workers who are willinly to join in the new post. 

The applicant has expressed that he is not willing 

to join in the new Battalion of Dog Handler. Which 

is armed force. 

A copy of the Memo dated 03-09-

2004 is annexed herewith and 

marked as ANNEXURE4V. 

That the applicant  I states that 25-02-2005, the area 

orgariiser SSB, Bongaigao ii circulated order dated 

17.2.2005 issued by Assistant Director in the said 
- 	 Confd .... 16 
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order it is stated that D.G. S.S.B. being head of the 

department is pleased. to reallocated eight (8) posts 

each of SFA (Vets) for the first Bn Didihat and 2nd 

Bn. Gorakhpur along with the incumbent with 

immediate effect in public interest and the petitioner 

was ordered & transfer from Bongaigaon area with 

the post of SFA (Vet) to First Bn.. Bidihat as Dog 

Handler. 

A copy of the order dated 17-02-

2005 is annexed herewith and 

marked as ANNEXURE-V. 

vii) That the Applicant on 25-02-2005 immediate filed 

his representation throughproper chanrel to - the 

Director General wherein he had staled his grievances 

and stated that the job of Dog Handler is not related 

with the para veterinary staff and the., job of Dog 

Handler is a job of combative personal and as such 

requested to stop his detailnment for'. this present 

post, as the said representation was not, disposed 

of the appellant prefeffed on application before this 

Hon'ble Tribunal to get, the redressal of the grievance 

which was registered as OA-64/05. The. Hon'ble 

Tribunal upon hearing the parties passed an order 

Contd....17 

f74/&L 



(7) 

on 17-03-2005 directing the Respondents/Authority 

to dispose-off the said representation dtd.25-02-2005 

without going into the merit of the case.Accordingly 

the authority dispose off the representation on 

54.05 without deciding the core question whether 

the Dog Handler is a Armed Post or a Civil Post and 

as such the order dtd.05042005 is. passed without 

applying the judicious mind is a. most arbitrary of 

the whimsical manner and as such the grievance 

of the appellant has not met with and has to approach 

this Tribunal again to determine whether a civilian 

post can be transferred into Armed Post.. and what 

are take nature of work of the. Dog Handler in the 

armed post and whether the post the Post of Dog 

Handler is guided by Para Veterinary Staff recruitment. 

Copies of the representation 

dtd.25-02-2005 . and order dtcL05-

04-2005 are annexed herewith and 

marked as NNEXURES-VI & VII. 

viii) That the applicant states that the post of Senior Field 

Assistant is an. Civilian Post whose duty to •  give 

treatment to the animal individually or under the 

supervision of veterinary officer and where as Dog 

Handler is a. purely a job of combat personal. 

Confd. ... . 18 
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ix) 	That the appellant stated the post of Dog Handler 

is I a separate unit and is maintained by the combat.: 

personal, headed by the constable and moreover 

from the plain reading of the Memo dtd. 3.11.2004 

-has clealy spelt out that the person who will be 

appointed as a Dog Handler have to undergo: 6 

month training at B.S.F. Academy; moreover the pOst 

of tog Handler under the Central Govt. is a combat 

post would be more evident if this Hon'ble Tribunal 

take into consideration of the Employment News dtd. 

23-29-4-2005 published by Delhi Police for the post 

of Dog Handler which is also under the Home 

Ministxy. 

A copy oLthe Enpioyrnent News 

dtd.23-29-4-2005 is annexed 

herewith and marked as 

ANNEXUREVUI. 

5. GROUNDS 

i) For that the order dated 07-02-2005 and 05-04-2005 

and bad-in-law and in fact as the Civil Post was 

converted re-allocate into armed force post along 

with the incumbent. 
II1-I 
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ii For that the order dated 07-02-2005 would go to 

show that Respondent have failed to get suitable 

candidate for the post of Dog Handler has bit rally 	'I 

reallocated the post of SFA (Vet.) for first Bn. DidIMt 

and 2nd Bn. at Gorokhpur along with the incumbent 

which is an illegal action on the part of the respondent 

in reallocated for civilian post in armed force. 

The Respondent ought to have given a responsible 

opportunity to the applicant before issuing any order 

with are adverse to the service condition and thereby 

violated the principal of natural justice which is the 

basic tenant of administrative law. 

For that the respondent ought to have known that 

In the service jurIsprudence the Cwlre means strength 

of service or part of service sanction as a separate 

unit, and cannot be re-allocated with incumbent to 

another unit without proper notification. In the instant 

case applicant opinion was sought as to whether be 

is willing to go for separate unit to which the applicant 

express his opinion in negative 'and thereafter vide 

order 17-02-2005, re-allocating the said post is against 

the spirit of service jurisprudence and lialle to be 

set aside and quashed. 
Ccvfd....110 
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vJ The section of the respondent is arbitrary and violative 

of Article-14 of the Constitution of India wherein the 

right of equity before law is provided in the guise 

of protecting equally of opportunity the right available 

under Article-14 of the Constitution of the applicant 

is being disturbed. 

For that order dtd.05-04-2005 would go to show that 

it is totally silent as to the question whether Senior 

Field Assistant (Veterinary) who are guided by para-

Veterinary Staff Recruitment Ruie-1989 is a civilian 

post on a Combat post and what are the nature 

of work for the passed of Dog Handler and as such 

the impugned order is liable to be set asIde and 

quashed. 

For tat the mere training of Pub-breeding and rearing 

cannot be the Ground of change of Cadre, where 

the Cadre in which the applicant was appointed has 

not relation with the Cadre where he was re-allocated 

by the impugned order dtcL07.-02-2005 and 5.4.05 

which are bad in Law and as such it is liable to 

be set aside and quashed. 

The applicant may be permitted to urge other grounds 

at the time of hearing. 

Ccritrf ....../11 
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DETAIL OF REMEDIES EAUSTED 

1) Applicant declare that he - has exhausted his 

remedy and as such there is no other alternatve 

or equally efficacious remedy except to approach 

this Hon'ble Tribunal excise of its Jurisdiction 

under Section-19 of the Administrative Tribunal. 

Act, 1985. 

MATFER NOT PREVIOUSLY FILLED OR PENDING 

ITH ANY OTHER COURT : 

The applicant declares that they have not Wed any 

Writ Petition or petition or application before any 

other court or any bench. Except OA 64/05 which 

has been disposed off. 

RELIEF SOUGHT FOR 

For the reasons stated above, the applicant hereby. 

prays that this Hon'ble Tribunal may be pleased to 

called for the records pertaining to reallocation of 

the post of SFA (Vet) for. 1st Bn. Dldthat and 

consequently the direct the responds not to release 

the applicant along with the post to the first Bn. 

Didihat and also to declare that the order dated 
t.occaJt. 

07-02-2005 is illegal and void. 

Ccvifd ...J12 
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9. INTERIM RELIEF IF ANY SOUGHT FOR 

Pending finalisation of the O.A. the applicants 

herein Pray that this Hon'ble Tribunal may be pleased 

to direct the respondents not to. give effect to the 

order dated 17-02-2005 and or not to release the 

applicant from the present place of posting and such 

order other for further orders as it deem fit and 

proper. 

10. PARTICULARS OF THE POSTAL ORDER : 

IPO No. 	 For Rs.501- 

Envelopes with acknowledgment 

Vakalat 

Material papers as per index 

11. LIST OF ENCLOSUEES: 

1) Order Dtd.07-044992 

ii) Order Dtd. 18-06-1992 

Notification dtd.23-05-1990 

Memorndum dated 3rd September, 2004 

Order dated 17-02-2005. 

Representation to the Director General SSB. 

Order dtd.05-04-2005 

Paper Publishing 29-04-05 
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VERIFICATION 

I, Bimal Chakraborty, S/o Late D.Chakraborty, aged 

about 41 years, by profession - service resident of 

Bongaigaon; do hereby verily that I am the applicant in 

the accompanying application. I am the acquainted with 

the facts and circumstances of the case. I hereby veriIy 

that the statements made in Paragraphs 1 to 9' are true 

to my knowledge and that I. have not supposed ary.. 

material facts. 

And I set my. hand in this verification. today....th 

May, 2005 at Guwahati. 

1dek vh - 

Sicjnature 
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I lO99/VLt]SS13/O03/VL 
• 	(( 

( OVCIIiiliCllt cit liiclii . 

t\1inisltyd I loin 	J e 	Iairs, 

( )/t) the 1)1 rector çicneiaI ,ss i 
FAIM flock -  V, R1.1cii;iin, 

New DcIIii-66. 

I )aled the1 	4e1)t. 20fl01 

j 	. p It A t 

SELECTiON ()F DOXG 1IANI)LERS (1)11) LROM 'tilE 

STRENG111 OF S.I.A.( 

it is rcqucstcd to select and 

,
your Frontier who arc relatively young and have an a1iitude t,() CiC IUd htiidie dogs tul 

work 	iIJofll&s hi ssii. 

• 	 iring the current linailcial car \\ c have  a icquitenicut uI 112 DIq 

ltaiidlrr ©8 Do ' Ilaudleis )Cl ftlt(atI()il xt 1h 	tt:ilwiis wilcie the Dug Squads will he 

L't ibli hc in I i In 	i Ii v. 	II 	 i 	Ii i\ . I n 	igo I ' Hi )uIli I twiug 

at S1,Acadeiny, I ekanpur oiice the pup; ire purCIIaSC(l. 	t 	 . •. .• 

It is also piopocd to iiiipart :t preliminary hauling in l)OL I iaiidliiig tu the ........................................................ 

\Q sL 	isrA\iatacuiht111ct1t11)at 	\'W lui thu diiLction mi L 

\ \3 	selection of Dog I landlci. 

The mattel may please be healed ;s ni gent and may be dealt ott prim ily. 

- 

Chief \!eteiiititIy ()lIieer (St ) 

To 	 - 

The I iispcctor (cn ciiil, 

1'Flt.LIQItS. 
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f9 v  flrnshwr Si.ngh 
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- ..t.j 	'•. ihi.. 

to 

Ar 

-'do 

r Ar -do
?\rr1a..I 

Tst Th.flJ~h ',  

-c3o 
Sikkirn 2ra 

ong1gon Are.i .d 
I3ongigon Area  

thhrajch Area  2nd 

1n(jz mdo- 

?r 	rj.a-T 

;:I.t.nirlI 	ra 

o:w5i.i 	ru 

.)krr 	J11 4 •' - 

$uhh1i Kuur 17.02.05 

(Ajtnt. 1)lr.!.ctor) 

1. 	(i)Utl 	 .. 	
Oi:Ta,MiflIStCY 

•..E 	()ih:'.fLIir.J, 

2 • 	isc Front1r H r • 	,. t,okpv:/P.: t:/'G.t'iJhtJ. 

3, ;TGt" 	H 	n I 	t 	r. ich (1orkhpur 9  4uz:Efirpur. 

;r uni ,P.ni.'1 	'n, •3.'t.?fljL4'..TC Cocichr)tJr & !r.un1. 

4. 	'rh 	Cn...tnt: 	 2n1 r'n.C,r1'i1.Ir. 
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6. 	Thu ;Iti f V:t"r:.! u:.rf oE icr(3C) ,Forc Hrs.S3. N!w D n.  

	

o/o Th: 7rr 	Orrfl13'r, 
/ / 	 ong.1qaon1(tssT1) 

Co uy fotw L1'J t. -

1.4 
\_/. 	" 	 P .i)titt. 	•.. ( v) 

(L 

tr n'e eeplg T' 

or coinp1inc'. 

MJ 

Nt 

J t • t• 	 3çx. r 



(I 
I ( 

..1 

/ 
f0 - t 

/ 
A NNEXUR F 

llie Director General 
SSIJ, Force HQR 
Block-V (East), RXPuram 
New Delhi-66. 

i111 -ou1i Proper Chnincl 
I.,  

Sub: 	Request fur exemption from 	BREEDIN(J AND REAR1NO" Course 
as well n.e "DOG 1IANDLj.  

Sir, 
I beg most 	respectfully and luthle mthtnission in an imliwourable circumstances I beg 

to 	lay 	doit 	the 	following few1ines 	on the 	subject cited 	above for your sympathetic 
consideration and favourable action plee. 

It 

'Iluit Sir, I have completed the Pups Rearing & Breeding Course as per sudden 
detaihuetit order. But I have come to know through reliable aquçce that I may be detailed 
Thither for Dog Ihindler Course. 

That Sir, I had been recruited as Paia Veterinary Assistant i.e.SFA(V). So far I know 
that the job of DOG hANDLER" is not related with the Para-Veterinary stall This is the 
job of combaliseci personnel. 

3, That Sir, since joining in SSB department as Para-Veterinary assistant Le. SFA(V) I 
have been perforiiiin,g the duties of giving treatment to animals individually or under 
supe vision of Veterinary oflicet's (VAS/SVO) or Field Officers. The duties were 
acceptable to me as the duties were related to the job of Pnra-Veterinnry Assistant. 

11i;it. Sir, I have become swprised with the sponsoring of my name for PUPS 
BREEDING AND REARING cow -se which is not related with the job of Para-Veterinay 
cadre / stall Ihto said course is totally separate from veterinary cadre. But it £5 (tying to 
attrbute the professioti on veterinary assistant. It is creating a critical stale of tuerthd agony 
and nnxiêlyazid 1111 iinbilance in discharging my duties smoothly. 

That Sir, in this circumstances I beg to state that if I shall ,be compelled to undertake 
finlhier the Dog handler Course then it will be against of my will. 

'Ilierefore you are cordially requested for rn'rnnging to atonry detnilment from this 
couuie and I may be allowed to serve my piofrmsion as per my,,cnmitmeait fir the post of 
Para-Veferinamy Assistant with full encouragement. 

'Iltat Sir, if there is no other alternative to detail me in the rbove course, 1 have to seek 
the justice of law from the court and for which I may be permitted to take the shelter of 
cowl. 

I may kindly be excused for the troubles sir. 

\Vith bi'SI t('g1t(iS. 

Yoiu's lhitldlmUy 

to 
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GOVt. OF 1UDIA 

Mif'USI ItY OF HOME ATFA1fl, 

orFic:E 	1 HE t)G, SSi 

iISF LLOCR-V, R .K. PUIU\M 

1iLPJUJAi191ii 

No,30/SS3/A-4/2000(3)Q68 	 Dated the, 
5th April, 2005. 

ORDER 

In c nipliat i.e to the or ders of We lonble CAT Guwahati Bench •  

dated 7.3.05 pronounced in OA No. 6'1/U5 titled i3itnai Chakiaborty Vs U01 a nd 

Ourets, We te1neseulnUon dated 25 , 2.05 submitted by the applicant has been 

c.onsided. 

The foUuwinc Issues have Lcoii agitated by the appUcant In the 

ubova tel erted t epi set rtalior I. 

U IC anflicalit had bCthI tectulted a s a Para Veterinary 

tcicn Le, SFA(Vetetliraty) and a:; such the job of Docj I landier Is not related 

viUr U te Ilzi ta Vetet mar y Stalf, 1 ai 'iiicarrt has lur U rer stated that lJs job Is to 

L'e pt lot tried by Cutitiatisoci pel so!i1wl. 

1li.it (ii 	fVJ 	I)i it 	f lri 	itairtu IC.), 	the l'ups I3ieedIir 	nrid 

ia' II%J (J.)tJt SC Is I\Ot. I i at.e J vetO i U te jut.) of Pat a Velet Inur' Czrdre/Stii(f as this 

i.oui 5 ~ IS tU1iiii Sci)alate (ruin Vetet islar Cadre, 

I ,  

1 hat corirpeliii iq the at l., tiCLtilt to under go tire Dog l iandler Course 

will be against his will. 

1 hat the dt.rihc tiCI it of U re appilcatit for Ii te said course should be 

stopptd. • 

All tire above points have Lleeti conskJered and it is clarified here 

as tuder ,  

1) 	/ for U te admit rIh at i've cut itt ci of the ()i (JanrisaIjoti was shifted 

10111 (ri)liret SecU, to l'Iinisti y  of I it)I 	At liii s w.c.f .  . lb. 1.01 ii me nole of tire 

Om yariismtioii has char tqod and it lra been as kjniod the niandate to guard the 

lrido'tiepai i3ouier and the !.ndo't,hutar1 horder subsequently. As on date, SSB Is 

a t3o' tier Cuardir tcj for e With tire cir:t 	ii Rote of Or ganisitiotr Ironi that of a 

Slry I3!iIrid Rote to Oral of U4JI det Hin 1ott U ic old Neas of operation 

I avo iyeell dosed at id rw ut fk:es/ halt aitum is have benr. opened all along tue 

lirdo Nepal and Indo Ni nitart k' dcr.i or better per (or tnat)i? of tire duties, the 

Go\:er r'irnent of tiidia has satcUor n S Doq Sriad to SSt for prfor nnlance of 

exr &,onal dutiS It ii but dot at eac. As the Ut gwii_alion has an Independent 

veterinary set up it is priiir;ulty the Votoritialy Stall only who will have to raise 

and irraintatr 1 the Pups an'J Dogs a pr it nat fly in the changed di cumsianceS the 

voteritrary Cadie Is tire irrn;t iriiud arid trairreti stall to ltxkalter the health, 

lircedirrq, training, imart(JItriq tint irr;rlrtrai1U. etc. of tire ()oyc. 

- . 
•:: 	I 

• 	It.? 
1e 

ffm 
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1 lie aver went of the 	
1ticii it U iat U re job of Dog bar idler Is riot 

vialed with the Para Vetetir1Y Staff is tolly wrong. After having been given 

U ic ti nliiIng of rear irU arid bi edlnt) of 4'r :pS We Veter iriar y Cadre personnel are 

b uy cor1\l.te.nt to perforril their nev assigned dubeS, 
Th ede reating and breing 

of Pu1s Is primarily the job of the Vetenhiary 
and Para Veterinary Cadre/Staff 

only. Moreover during the service career, every lndivkjUal.Ilas to undergo certain 
Dep\rtnienl courses (or innprOVene1it of efficiency and making them 

prO1eSi011lY equipped to 
meet the needs and ot:jediVes of the 

QigaiilSatIOIl. 

As 
Uw. force has a arid iidepenUeiit Veterinary Cadre, It Is the 

;er v\CCS 
of the Veterin iiry Cad' e or ily U iat can be used to I uUUI the operaU9rlat 

co,iirniitilnerits assigned by II ic Govel rwetit lii ilational Inter est. Moreover, every 

GoVCfIifliCtit servant Is duty bound to obey lawbil or (icr s Issued In public and 

national Interest. 

In view of the afar e".aki n eas.orlS no men it Is found in the iues 

cr aved by the apiiflc;im it, hen ice I mis r elueSt after 
due consider atlon Is not. 

acceded to, 1 heretore, U ne iik:ait is directed to imiimnmCdi3tClY pr oceed to his 

place of posting for uridertakim'SJ U me new thJtICS III complianCe to the order 

Ilo,30/SSB/A.4/20Q0(3) 13Y1407 dated 17.2,2005. 

ibis issues with the approval of COmpetent Authority. 

(If -  

(Dr. SI IASI U RAI4JA 4) 
Ci IIEF VEt EIUf'IARY OFFLCER(SG) 
roltu I iQiS, SSU, NEW DEUII 

re 

flhrnal CI laklabL" ty 

C)iIi(e of f;.: Area Ori.JaIlisCr, 

5513, Bpnig&gaon 

(Assail.) 

Copy to - 

1 he Fior itler IIqrs, 550, Guwal mall for muon matk)ri 
and necessary action 

please. 
'1 he sector' I kn s, SSLJ Lk,ngakjIOtm for Imifol ,niatlori ad necessary action 

please. 
/ 	

nil 
'1 he Are 	in 

	

a nirgi miser , 5Si3, 	;miqaoni for 	or inatlon and necessarY 

aCtOIi picaS. 

	

ii ne Vetec Irma' y t anic In • F r 	Jew Dcliii for Information. 

1 he Legal Cell,  11 i(, 551', I i/ t)CltiI for Info' iniatloli 

--- 

CD 
	3 J 	

(t.)r. Si lASt Ii RJ\N)N4) 

ci 
	S , 	r) 

- 	2. 
c. 

• •:': 	3. 

'I. 

L 
r •  't 
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' 	Employment News 23.29 April 2005 

flERUITMENfl 

lv). Medical FiInoT ' 1 The candidates should be of Sound side of health, free from phyelcsl 
• 	 doted. dhfornft disease, havIng 6112 	 fret  

3. Name of th. post 	SI (Machine Room Progrimmerj 	•, 	
. ......... AgeLIrrdI 	 20.30yearonoonol,611005, 

.i. 
Educallonnlundothe

-
r 	A)E5SEN11AO. 	 S  

tndlrnlcrrlqnalilicnllono It) BocIroinro degree Irt Ants/Sclasce/Comm
.

,,ce with mr. paper 04 requIred 	 I Mathernallcaor$iarbrlca Orboth rum. l000gnlzeduolverslly, 

three molrths tretnlng In computer pvogrsr,nsng constai g,  

 

 

FOR THE FOLLOWING POSTS ARE INVITED FROM INDIAN NATIONALS. THE 
tw I BREAKUP OF VACANCIES, Y SCALES AND ELIGIBILITY CONDITIONS ARE 

-OW. 

OULDUE REGISTERED WITH ANY EMPLOYUENT EXCHANGE OF DELHI ON OR I 

5 . Narrreof Post 
Age lImIt 

Ii) Edocallonaland 
protons tonal 

: qualilicaliorr 
II) PhysIcal sturidard 

(0 as ontlal) 

6. Nameotth.post 
I) 	Age limIt 

I) Educational & other 

Oualitications 

] 
I; 

MaleCsedidates: 165 Cms. retasOble by S Cots, for resldànts of hit 
areas e.g. Gotictrae, Garhvialls etc. (CandIdates 
ctoImlrt thIn relauxtlloir would have to prodrIce a 
certificate to this cited from thocontpeterd outhorhy 
(0. OC/DMISDM or .Tehsltdar of theIr place of - 
residence at the tIme of Physical Missnuremenl 
Tout).  

Ferrets Carrdldales: 157 Cross. retaxeble by S Crow, for resIdent, o( hIO - 
areas, 

b)çj0) 	 . 	 -. 

Malecandidates: '18 to 82 Cms. relaoabfe by 5 Corn, for Gorhiras, 
Gailrwalls etc. 
Fenwtecandidates: NscPrèntstandird, 

ASI(FlngerPrlrrl) 
Between 18.25yeorsas 0001.01 .200S. 
)RolaoabIeby3yearntorO5Carrd5yea,sfors) . 

Grodualeln edxncewllhPidjstcaorcherrdstiyo, 	 .. 	. 

Mathenrtlica orZoologyoe'Airthropetogy, 
OR. 

HiIlisrSoàrAdnrynh 	e/Melhem5csaxd hsvtngaórvedfoe3ye,re 
with a ny FkrgerPrkrtBürexu, 

OR, 
FSL or FSL dosIng wlIh FInger PrInt Science or SInai, WON Sadism of 

GennrolEtstr 	 -ngl  
I) GonemtHkrd( 	 lOOMarka 
Ii) GonerolEngllsh 	1OOMrks 
Trrrnntxllon&Eeuny 	200Marks 	 2Hours 
(Coflvonttonoll(rpe) 	- 
(Translation sf2 passages-I each IromHlndlto English 
andvicovorniasd an essay ench In HIndiS Errgtlnh.) 
PsrI.It - PdFaonatlly Teat OeteMew):Thdp.rnon,Itlyiestojg carry 
anr,slmumofttoidp,1rs. - 	 - 

ASI(ShsrtllifldflepadertHlndt) 

Between 18-25 yearn anon 01.01.2005 (rolaxsble by 3 yems for OBC 
Candidale,) 

1. 

	

-, l-i- 	of 	soo:iis.gww. 
of'i - I - 9i'] R,.556fJ-I15.8000I. 

Iindil'tar,bIar(Oe'fw) 
	Oi 	Ra.45Oi270001. 

ASI(dR,psrrftO 	 02 . - -01• 03 	111,4500.125.700&. 
6 ASI(Finr Psd} 	 05 	01 02 	05 Es 4000.t0O.4W 
7. ASI(Slrropepinr) 	 5101.0103 	9.4 	I 

2 years experience In Dale próces,Ing work ieeey EOP orgaldcatlosr, 
III) 	Msdlcalfllnesn The candIdates should be sound health free from defôctidnfomr# 

disease better eye 610 wIthout glaoods, worn, eye 6/30 with  gtasses api 819 or (I/12 wIthout glasses both eyes-Free from colour b0ndneu. b 
relaxatIon permIssIble. 	 - 

4. 	Nam, of Post HIndI TrassI*tór (Civittee) 
I) 	Age flmlt Not exceedIng 20 yearn as on 01.012005 
Ir) 	Educational Masters Degred of a rocoglitsed UnI 	In En0sid HI HItw 

tI!1caons 

5. HC(SlxreOerli) 	 01 	- 	'a;'r--'-- ----' - -- 	', ."-'"" 	 rreorarrnrraoxnwnlconslstortwopartn VIZ. 

	

Exorrdnolton 	Part-I ..WrkteoExanesaIloncar,yIeg400Ma 
Rs30.854900 	 A) GeneralHindiS 	 200Marks 

10. NC. )Pbdstrdai) j 	05 	02 0153 	15 'Rs.32%45-4050 
(tnrlsjlaserve Bdtd'en) 

11, WalorConlrr - 	• 	- SI 	01 Rs,2550-55.2060.60.3200l. 
12. WalrrCsrtcr 24 	05 03 	12 	45 Rs.2550-55.2660.60.32001., 

fnOa Reserve Odtuton( 

11 OhoIti 01 	- 01 	- 	i 02 Rs.3050-75-3950-00.4550/. 
14 	Shots 	• -- 	14iO3 Ot'05 	24 Rs.3050'75.3950.tc.4590i. 

fItAs Reserve daltallnn) 
. 

, 
IS Babor , 	01 	: 01 (01 - 03 • Rs.305o75.3g50.8o45g0I. 
10. 6br, 	• • 12 	• 03 	01 • 05 	- 	21 Os. 3050-15-3950.00.45901. 

Onr8a Reserve BatIaIIxnI 
 I?, Monte ' 	09 	• 	- 	Ut 	- 	02 Re 2000-65-3300-70.e000J. 

tS. Swrrpr 
Rvseroe Dattalios) 

' 	- 	42 	- . - 	42 Rs2550-55.2060.sg.33001. 

tO. Coot  03 	02 	02 	01 	Eli Es261060.29IQ.65.3300.70.4905. 
20, Coot • 	36 	to 	osl 19 	09 Rs,2010-60.2910.6S.3300.76.400W. 
- 	(lndaRasere.Baltallofli 

FOR PHYSICALLY HASOCAPED PERSONS (Oriha Hard appedtsrarkrg HandIcapped) 
Moclrr -j-Fotäi' oo.70.46w 	-- 
Ohrbr 	- - 	- 	- 	01 	01 Rs.30SO-15395O645gUl- 
Bahor 01 	- 	- 	- ' 	

- 	01' Rs.3050-t5.3050.00.45go,. 
24 Sweopor 

- 	02 	- - 	02 , R0550-55.2060-00.3200,. 
25 Swcrprr - 	, 03 	- 	-. 	03 Rs2550.55.3060.50.32001. 

(IoOl Reserve OafId Ion) 
 

26 Ce I 	- 02 	- I 	02 Rs2tItO.tO2ttOOS.3300.70.4000, 
21, Coot 	- . - 02 	- 	- 	01 	03 Rs.20t000.25tO453390.7o.5. 

Pods Reserve Ballaltorr) - 	- - 	: 	. 
TIE HAl/Es SHOULD 00 I1EIS5TEIEDWmI ANY STATE9JT EMPLOYMENT 

- 	,  

EXCHANGE ON OR OEFO 	13.5-03 
FO30HE FOSTMENTIONEDATSL NOs,2$T037. 

03 	01: 	- 	.03 	00 	R03950'75-3950.so15gf/. 
anotath(5rtver) - 49 	02 	I? 	.00 	72 Rs.3050.75.3950.80.45901. 

CondbIo(0for) 90 	' 21 	es 	25 	144 R,,3050.75-395040.45901. 
foda Reterve Osltaltoo( I 

3l.Cnnstlr(Broos9aut1 	- 05 	-I 02 	02 	09 Rs.3050.75.3950E045001. 

32.tonstatie(Po8ard) 01 	103102 R0050.15.3950410.455eJ. CRO.
- OR 

33CcrrstotIs(MT19viprt) 
o0orgOragernrn 

01 	I 	-, - 	- 	01 
,_ 	............... 

Rs,3050.75.3t50.gO.4SgeJ, 
, 	 . SendnHendCoostaldeotSIngIeOigsSedofFIngtp;htgurseu with 

utmost 5 years-doMed hr themade end two years estpettence of (Ire 

36 

35.ICans1tstM7M0p.eICspordas 

Canntxble(MTiNeIprp,otut 
, 

ni>_j, 	- - 	01 
01 	- 	- 	- - Ut 

R030$0-75-3050.0045501 
R1.3050.75.3050.00-65501. 

Iii) 	Medical Fitness 
trade. 

> The candidates iho Id be of sound slat, of health fr.e from disc... 

36 aostabie(MTfl4elperlModrane 
. 

19 	04 	02 	05 	33 0. 30S7S.393e 00.45901 
delnctenddotarmlly. . 

bI BoIler eye 0/0 wIthout glasses worse 
3l.fandirble(MT)Slaxerncn Oh- -- 	- 	01 Ra.60.75-305O-g0.4SgW. 

'1. 	Nameofthe Post 	inspec 	 gvanrrser) 	-, 	 - 	- 	. 	' NsnreofthePoot 	' Itot(Sleesogrphe)jndtIoa8jj "" 

Ii) 	Ago loll 	- 	' 	Betwesn2o-3Oyears asorr I.1.2005(RetsxobloforGovI. Sorvant 
Agolirrdl Between le-25li'exrn as on 1.9.2005 (Rotanabln upIoZOyesotforOSC, 

yesrn A Lx. Se,vlKeersen as per GOt's Instruction or orders lssaed by - 	- 
- 	CentrolGeL) 	- 	- 	 - 

- 	 , 
It) 	Edacaltonalouolltcrtlnr rodonteIromatecognbodunInerstyotequlvateni, 

Note: No 	lelrnftforoeptl, carrdlaates 
ifi) 

Protenslanolnitxinrrrents SpeedlrtShorthxod/1rjpOIng  
EducahionatS other 	a) Masters DeOree In Staltsticx, Ptrysics/Cornprrier Applications or MarIA 80/40 woods per,lsflnute(EoglIqh)- 	- 

Operxtton ReoewcldBushress Adrrdnlstrotlnn or Economlcs/ Commerce - - 	OR  
with one p.perlo 8terIslIe or Degree to Eoslneerhrrg Coreputer Science 

.. 

0O/30wordsperMloute(HIndl) 
ofeRecogstzedUnlversliyorequlvalosl Preference: Warldngl(oowledgeot:. - 

b) blunt Poxoesa 3 months hSIoIng In Con-paler Prograrm'rdng/Connoie 5ntsa0ePr0stium 	- 	 - 	 - 
OperIIkarsfromarryoeaniza0mrofvepale, - 	..•---.--_,.--._,-- ,.?) 	P.2!P 	!Pj°°" 	- 	I 

C) 3yearseopedencetsOataProcenstsgworhlnaryEopoaafcatIon lv) 	Phyolcalstundard aIliotgbt 	, .. 

I 	
OR 	- 	 - 	, 

Bachelor's degree iso Science or Coosnrerc&Arts (wIth one paper In 
MaIeCand(duleu: 	105Cmnrelaogbisby5cmu,for 

1) Rostdonts of hIt areeo.g. Gorkha/Gdthwets etc. (calldldatos clatndhQ 
Maths or Slatnlrca)oc both froirta recognrzed UnIversity or equIvalent, thIs relaxatIon Would have to produces cdrIUlcad 10 this elTect from the Ib) Mast possess 3 rsarrtrs Imklkrg to Computer Prograrrrrr'Iog/ Console 

- 	Oper.tlonx from arty orgarrlzelron of repute with 5 yearn eoperlence In 
cóopeteol authorIty Lot. OCIOM/SOM -or Tehsttdr of that-piece Cf 
resideocewlth the applIcatIon).. 	- 

-- I -. Da 	Proc misg Work In LOP ongaidautlac. 	- 
a) 	Oosiratrle 	 ja) KnowIedgeofoereormo(eprograrrrrtsngtang'uage, 	- 	-, '.' -. 

I FemoCdnd'dntex: 151Cre. reloaehy5me: for.'  
I) SC clindldaten  

Candidates erking In Crtns&Crin-Jnol txtorrrwllon Syolem In Potce . n) C.andida)oaftomhfttareas.  
OrganizatIons. b) p11680 	- 

tIe) 	Heath 	 Candldalns should 	be oxund Ireallh, 	tree from detect/detorndty/ 
j 

MoleCondktrtes-.. 	18.82 Ciriu.(Relnrr.blo by 5 Cots, fuf-GorIdral 
- 	- 	i-i. 	 - 	 . 

2 	14 meefth.Po I 	02(SlrerthsndRepti/rIHI04I)11 

. 	. 

I 

, 	GarhwatIoceilitotatobeoubmftted).........-: 	- 
fomo 	ondldaen 

il 	Age toll 	 Betweo 18-25yearx anon 
- 

n) 	Medlclihlirnons The,. caodldaloa 	houbt be of souod health, free from physIcal defect, 

- lit 	Edacationatqnnrdlcauae 	 - delonsrdty, dioeane.-lisving 0/12 vIsIon wIth orwlttrout 	Iassea (both eyes), 
Prolosstnnolaltaisrrr,nl 	Gvxduatetromareoogrdseduntecrsity. 

Hlndlohorthoid 	 100 WPM 
. 	 , 

5. 	Nenmott(r.Post HaaniCon ,t.bt.(Sto ,.C!.nII)L 
I 	Hirdilyplrrg 	- 	 30WPM I) 	AgvLlrrlt 	- 

-- 	----- 
Beiween20-35yearoanonl.112005. - 

1111 	Physical Slandurd 	'. 	tjojgtrj 	- 	- - 	' (ROlOwbIe: by-3 years Tar ,08C and- upio. 40 years -too departrnenfet - - 
	Iensnnliáll 	 Mole Candidates: 105 Crow. rolaoablo by5 Cnn. Iol resldonts of hill - 

I) 	Educxttunui&olher 	IES$ENflAJ. 
.4... 	----------, .'-r 

- 	nrnns e.g. Gorktsan. GarhwoUs etc. (Candidates dlallrling IhIx relaxuhiox 
....wouId-hsve to produce e certflcate to this VItoctIrom tho.coolpercrrt --  

- - 	.''-. 	 .,_,.,_ 	 -'•' - 

• -- -- 	 - authority I.e. OC/DM/SOM or Tehs5dai of their plain of eevldonde at - 	- 	,.. .. 	,.lb. MInImum 2 Veirrli'0o$deirae to Acooanllng and Indenting Rafti 	, 
thslhttsolPlryoicalbleosurornenrle,r), 	 S 	- 	- 	 - 	GmraoParçs. 	- 	- - -  
FerssnleCenddalos: IS? Cnn. rel000tdetry SCrrw for ronlitrnlsol hill 	 n. SImonlIlprdlerAtdyben4ototype2$w,p,m,iengllshTy.Wthrg, 

 arena 	: 	 lIlt t'IIir'.l:nl Tluv,l:1II 	IlolgIne: 	Molecnndlt,rlr,s - 	165Cm,.  
'to) cftoexl 	 I 	 Fol,cermdktotea- 	15?CMIA.  
- MaIn candidates : 781002 Cmnel. reloantlo by 5 Cern. br Goihhas, 	

- 	(Rnlooahionr5CmvfnrrenldentsofHillsreasl.e.Gorkhes&Garhwafa.) 	I 	- 
- - Femalecandidoles Nochestsla dard 	 - -- Cis t 	Malecandldate 	 10 82Cms 	

- 

to
-- 

- 	 - 	 - 

	

- 	- 

- 	

- 	 I 

I ,  

' - C 	 - 



snding.' 	. 
hog. 	. 
eel irigendcmtchktg 

rymanUtohlng (with Fingers) 

HssnfngHandkapp.dJ 

thy educated. 
f,thekfob. 

e (hándO% disabilitin, Is ehglb)e toe the p 
berth - )dOntitled for persona with. fo6oa 

I- 

	

p 	J 	) Madeat Frines 	a) Thu candidates sheaki be at scand stats of health free from dkie,co 	 (ST S KC SE F 

	

I: 	 U 	 dètdcl and detornity. 	. 	. 	. 

	

. 	 b) 	
SI 	Wodi

glansesJ 	jJ. 	i 	 Ol96ll2wlhoutea(t,oiheyl,
to  

9tO Nsmeelthepost 	HC(MlnIsl.r(st)fllC)Minhit.d.I)tndlsp,..,.a5tI.)t05 ' s 	Wotkp 
I) 	Agotirrit 8etweenl8-25ason0033065 (Relaaaieby3yearstorO8c&5yeavs KC 	Work 

for SCIST candidates) SE 	Worti 
ii) 	Educatlonni HgherSecondar)tÔa2)o,ltsequaidnt . 

OuatCicalions . 
- 

6) 	lhyidcaiSlOrrdard a)ftfgf( ..... 
., 

F 	Work 
Mule Candidates: 165 Cms. reIaxableby 5 Cnn. for residents at hilt vi) 	Functional Paths 

areas e.g. Gorhiren, Garhwolis etc. (Candidates. - 	
claimIng this relaaation would have to produce a. 

Classifications 0 	Thed 
Barber(OdhoHs - --------•-- - Certthcatetathbeflectlrom)hecoetentauiho,hy 

23 N.meofthepot 	- . 	-. 	-- . 
i.e. OClt)M/SOM or Tehsildar at their place• of Age limd 

residence at the time otPhysicat Measurement Toni) Essential Educational a)Candldatesnh( 
and Slcandidaten. Ouatilicuhon b) Good wotklng 

FemaheCondidates: 157 Cms.-etaaable by 5 Cm'. for residents at hill ti) 	Physical Standard The Candidate . 
areas and SClSTcandidates, The fob of fl• 

Male candidates: 781062 Cnns.reiooabie by 5 Cnn. for residents of hill 
Orthopedictil  

(ST. S. SE. W- 0) 

IV 
Femalecoodidatos- 

areas&STcarrdidatos. 
Nochestutanderd, 	 . 	. Cod. 	Physic • 

attalemenh 
	

30w,p.m. 

Vt) 	MedicalFitness 	. 	Tlte candidates choold be of sound health, free from''•physical 'dccl, hi 	Functional 01. 	Ooetcgaftectdd(RoeL)' 
deformfty dinhase, having 6112 vIsion with or withosi glasses (ball, eyes). 1 Ctassllical,onn 	. lrrrtrtilred reach. 
free ftomcolourbllminasd. 	 , Wonro00 Of GrIP, 

11-17 Nameofthepost 	Wutar CirrieriWater C.rrler(tndta Reserve BattalIon) Dhobl i DhabI i  
.edi. R*s.rve Betthlton(lBarbeilssrber --------------------- - 	------ 

. 	. 	. (tndts Reserve Bittaltonfi Mach) , 	 , a) 	Physical Standard 
.. _ 

The fob of Barber has been Idedhilled for persons with following Hea ring 
I) 	AgeLimir 	 18to25yearsssonQ1,pI2J5. . (Rela*nbheby3ynars(orOaC and 5yuars 01-bliftle - 

. 

	
for SC/ST candidates. Age relaxation to SCIST/OBC In eppflcshte only to . . 

Code 	PtryskatReqotrements 
. 
-  
EducatranatStandard 	if Candidatosohauldbestightiyoducabod, 	

) - 	 ti GoodwoekingbeOwIedgeoftheirrespetioefthgdo 	 I __Wurkpethorrhdbystandhng ____________ 
18 .- 	------ 	-. _5pethOmtedbypoiotleg(wIthFtngem) 
I')' 	A'geurnil PD 	Prrrtio5ydeAt  
ii) 	Edacallsna)Standard 	If Coodidatesohautdbeelighttyeducated 	 I 

Sweeper (Oriho Horidlcappled) I Swsepdr (Orthb HandIcapped) 
- 	. 	

6) Goodwoekingkirme)edgeofthelrreaptiaefoojrodo -,---.---------.-.--- .------.-- - - 24.25 Nemeofurepost 

19-20 Nameelth,poao 	CookICook()ndiaReee,yaB.ptloe)  .................... 
andlaReserseflaftatlon) 	. 

. 	 . 	- 	. 	.., 	 ) AgUrnd 	- 	lSt02Syan000nOIO)25)Relaoaideby3yeanforoBcand5year5 . 	- 
I) 	Agelisdi 18tô4OyearoSsooDj,Oj20Q5.....,  ----, 	----------, ---.-....--. 

far SCIST candidates. Relaoable Upto 35.38 8 dOyearn for wIdow/divorcee ) Essential Educational if Cendidatosohoold bo,hhttti.edscaIed, 	. 
- 	 -and judicially 	Cepareted 	woman 	of ienlj0BClSC55I 	categories i . . . .__auatrratlo _ 

. 	- --------- 

iii) 	PhysicalSiandayd ItreCandidotahyvkrdrore)Isàrj4O%dIb(es Is etiibIs for 11th post. The 
(oh of swoeperhasbeee , ldentit'rdd foe pediods with foflawtng Oflbodedk 

tespectiaely,whaarerratmabrind 	 - 	 - S 

EdacatlettaiSléndard)) 

))Good-woekingkisawledgeoftheftrenpectivo)ch,trode. . 
. 	 FOR PHYthCALLV HAND)CAPEO PERSONS , 	- 

W. 01) 
: 	- j • 	PhyuicalR.q1'rm.sts  (OntheHandlclpp.dlHssrlegHaodtcsppod) 

- 

Workpedarmedbypul)ag&pushhng__________ 
I. 	Warkpetfo'rrrnedby)ftksg' 

- -- . 
21.NirnoOfthepOit 	MOCht(OrthoHlnd)cappddltit.srltsgHafldIc.pp.d) - 	, 
I) 	Agehrrrth 	 litlo3ityeatuusongl 01 2005 S 	WorItpetjybersdlsg 
Ii) 	EsoentiotEducationol 	, of 

. _)! 	b) Goodworld gk-AedfLo of theiJob 
ST 	Workperfthmdidbyétahiding. 

I)) 	PhysicalStandard 	The Candidate haviag more than 40% dinabihties Is eligible for the past Walk). , 	
5 	 . The fob of Mach) hds bees Identitted forpersass with (oflowing OrthoWAI ot. 	One )egoflacted)RotL) ., 	 . diSitkildiSL• . : 	- . trnirahedreach 	 - 

----..---.--- 

, 	 ----- Nameofthepoot 

WeèturesOfG;s 

CooklCook . 
. )lndtiReset-vdBaft.hlan) -..- 

, 	 L!_Workpetoenwdbynmnlpdatingfers). if , Ago Dm6 IOta3Sfos.1orGon1.ArthI8to38foi013Cuoii0$,01,2005. 
55 	WOfkWtfOi'trfedbyieelflg it) 	EssantialEducatlonot of Candidates should be mlddie paso ham recognized 

. in) 	Functional 0th Onearmaftected(Rort.) - 
Ctasnifications 	- 	a) 	tneltedrnactr. 

Qualiticalton 
. , 	 - 

SchootiBoard, 	- 	- 
b) GaadwOrldngkneledgeoffhelrJr,blilrede, 

- 	b) 	Weakness Of GrIp. ill) 	PfryslcatStandard 
---- ----- 

The Candidate having mare thad40%.dlsahlitles are eligible for the poet. - 	- 	 c) 	AtexI, The job of cook has hr)eii tdenhif)ed bit persons with toboolog Or thp.dIc 
-- - Bt. 	Bothlegeffectadbulrotnrrns 	 - - dtsdbttilie.:'. 

Of. 	Onotege)techod)RocL) 	 - - IF.  
- 	0) 	lmpakedrnach.  

- 	 - 	b) 	Weakneseofctrk,, - 	- nnantpudoling  -- 
......................!L --- 

a) 	PhydrcalSlarrdard 	The job of MachI hon been Idenkliod for peroons wfh the following - - 	- - 	PP 	Wokpemodtafluiigè.pushing. 
c 	WrkP - - 

(SE B F POOl 
' 

- 
- 	--. 	. 	' 	. 	. S 	Workp'admmedbyetttkrg(onbenc$rorchoir), - 

lcoS T 	 d - 	- 

F 	Workrf 	med 	I 	loll 	ithFl pear.....PU 	ngtw - : 
RL 	BaIhleseffeceddbsjtnoleinrw,  

- 

	

I 	 ....... ) 	Fun 	sri 	 erfie y 	en Medlr.ulP.eorrdnnlion them 
Clesuitucalpon, 	 0 	'(hedeaf 

22 N 
- 

eurgeanflclao aarg000 or medical ottleer appointed by the conerrls.Ione, of
alice DelhltofiathernedicatslandardbrhendIcappedper$orr, m.otthepost 	Ohotsh)OrthoHandtcappedlHe.ringHlrrdtcspped) 	

,. 
I)Ageonit 	 t8to38,yearooeonolOuiooS 

26 N mnofPoa) Constable(D6gI4.ier)  

- I Ii) 	EsavtialEducetfonal 	a) Condidolesehouldbliglrtlyeducoled, > 	t.t Between 18-21 yearooaoosl 12005 	-- 
- - 	Oua)eicetpos 	- 	.b) Goodworklugknowledgeolflreirjob. RdI000kieup(o2'4yaisfofO9Ccthndtdofes. 	- . 

	

--..........--- 	.........-..- - '-- 	------.------ - 	. 	. 	. 	. 	i 

	

PbyIcet8tandnrd 	The Candidate havIng more tItan 40% disabilitIes Is eligible for the Past. 
.' -. .......... 

Retoaeide kpto 28 years for.SC- coed Wet k*& epodamen of dintloeflon 
- 	- The jobof Dhoblhas beesldcnlitiodfofpweonewlthfoilowingQ2pj 

.1dlubflitlu:• 
seho Itayd itpf 	nId a atafe 	r tIre ecusay at Ih,'Nsttonol 	e 
)rdnrtinhe) Lt'6eár(* 	OdilIeIt 	or wttó'hepresurnted. 

( 	ffLE2L. - 	. 	- 
'. 

. 
.'Ueinlinrec 	dhtru'nlirsbytouenimerd. 	-- 	. 	- 

Code 	PhystcitR.qutrem.st . 
. 	- 	r. u-oeMcooen wire eie piod,f remIhe Ceotsd VState Revenues, U their 

I - 	 . 	SI 	- .-  Wdrkpefformedbystandlng. 
 

discharge corljfiooteohowa previous seMce as good of of hIgh 

S 	- Work perhemerl by silting (on bfirrcir or choir) - (a) T1tey present ttr'rrrs.etves I e iubndi theI1.40 plication farina w8hts 2 KC 	Workperlarmedbyfuieebngoedcretct lug y nrnohlheirpmviausdlnchergee 
SE 	Work performed byy  (hi They osrrfrm to the physical and educational standard laId down for 
F 	Worhperformedbyrrsnsiputallng(wlthplr,ge recruits) ornope market 	 , 

- 

----- - .................... 

PP 	Worh performed by puhalg & pushing , - 	
. 	( 	 . 	 t. 	Worh 	rtormed 	- 	ft 	- 	. 	-. 	- 	. 	. 	. 

(c) They are rriodlcaily fit for Police Seodce according ha lire sleodardit - 
. 	- 	........ . - 	preocf&edfar,ecouits.  

lv) 	r 	ii 	I 	 OL 	0 	In 	It 	I d(R 	L) (dl Thairogo 	thedateotrn-e rolrnerrltsbelow4Oyeere 	- 
Clarillcelinne 	- 	 ) 	Irsrpnlrnrhrnonh, 	- - d.To.rthlr:nrrnrn at 	 werdpaid fromC.rer.li-SfMu. 

	

.-- - . - 	- 	- .. 	0 - 	moosuruesri (lit - 	,, - - - 	 - 	rrrvviruanetilohh.agtf,3Oyo,jWfthtnfovyeemQfthd,dtacher ' 	
'At1C.,  

01. 	One armatfechvd (Rent 	Nisle: 	. 	'-- 	:,_ •-, -- - I 	
' 	 at 	- lrnrpslred roach. - 	 si in Spncnri cuson - aI.t'(ir4'oliheuwn fel'iaollrr rrrhy-b ofuilen In apprrragw 

11 	Woaknewuf 43 ip 	 hi at to4t)pon tryhlrnCanorrlaolancrof Potion Delhi 
Alapic, 	
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INThE CENTRAL ADMINSTRATEVETRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

IN THE MATTER OF 

O.A. NO. 117/05 

BnaIChekarty 

Apok*M 

- VRS - 

Union of India and others 

R.spond.nts 

- AND - 

IN THE MATTER OF 

/ 

Wrten 	statement stbiitted 	by the 

Respondent No, Ito 6 

WRITTEN STATEITS 

The Humble anweriog Respondents submi thai 

Writen Statement as folbws:- 

III- 
Proasler Rcid Quarter 

Saikatra 869160 W. (MIIA) 
Guwabsil 
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t (a) 	I am the lnspedor General, SSB Guwthati Frontier at Gwthati and Respondent 

No.8 in the above case. I an acquainted with the fads and ácurnstwces of the case. I have gone 

thro4i a copy of the appation served on me and have understood the contents thereof. I an 

competent and authorized to file the Written Statement on behalf of the all the Respondents. Save and 

except whatever is specifically admitted in this Written Statements, the contentions end statemeats 

made in the application may be deemed to he been denied. 

The application is filed unpd and unsuskinable both on fads and in I. 

That the app hcation is also hi by the Principle of Waiver, estoppels and acquiescence 

and liable to be diansed. 

2. 	 That with regard to the statement made in P&qsph-1 of the appication, the 

Answering Respondent sutxni that before giving the rep)y on merits to the indent OA., the 

Respondents herewith furnish brief :badcground history of the case for perusal and consunption of the 

Honbie Court. 

It is stated that aler the admhifratKi'e control of the Orgenisation was shifted from 

Cabinet Seoretarid to Ministry of Home Affairs with efct from 15.12001, and the role of the 

organation has been changed and it has now been assigned the maidate to guard the Indo.Nepsl 

Border and the indo- Bhutan Border. As on date, Sachadra Seerna Bs'J is a Border Guarding Force, 

with the change in role of the organisdion from that of a th behind role to that of a Border Guarding 

Force. Battalions have now been deploed all along the lndo-Nepej and lndo-Bhuten Borders. For 

perlbrmance of the border guarding duties, the Ministry of Home Affairs, had sendioned Dog Squad for 

each Battalion. Since the Departhent has a professionally trained veterinary cadre, the initial work of 

rearing of Pups was assigned to the Senior Field Assistants (Veterinary) SEAs (V) who were Competent 

and trained to handle this job. As per the operational requiraments and in national interests and for the 

security of the Nation the Veterinary Cadre has to cater to the veterinary needs of the depwfrnent. 

Contd... P13 
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Accordiny the posts of SEAs (V) were reallocated to the Battalions from area skie 

and subsequentiy some of the wel trained SFAs(V) were attached at Goraldpur where a Pup Rearing 

Cenfre has been establiched. It is clear that the adion of the respondents in passing the inpued 

orders by the applicant isin order and has been ikmed in nalionat interest lepiog in view of the 

operational requirements of the Force. in the changed role of the 'respondent Department as Border 

Guarding Force having a well trained Veterinary Cadre obvioual toy the ob reed Dog handing  

becomes a part and parcel of the duties of the sane Veterinary Cadre. 

That wth reference to the statement mnde in Para 2, 3, 4(1) (I), '(ill), the 

respondent admftsto the e4ent borne bythe records. 

That with regard to the statement made in Para 4(w) of the application, the Mwering 

Respondent beg to sate that the fads regarding resignation of the applicant as Constable and seledion 

as SFA (V) is admitted. However, the applicant has only annexed a copy of the :anended portion of the 

Recrulment Rules. A perusal of Annexure-3 to the OA would reveal that in the note poition Cabinet 

Seaetariat has clearly incorporated that the prinuple rules were issued We this Seoretariat notification 

dated 3113189 and subsequently anended vitlenotificationaffached herewith. in addition to this as per 

the charter of duties of SFA(V), copy enclosed herewith as AnnexureR-I ft may be seen in addition to 

the detalls mentioned by the appt*ant they were also required to perform any 'other jties assigned to 

them by the Senior Officer from tine to tine. A perusal of the detailed thatte(of duties would dearly 

reveal that the applicant is most suited for handling the Dog as this is the 'duties which fals under the 

ambit of the duties of the Veterinary Cadre only. There is no other trained cadre in 858 which can 

perfwm these duties. 

The aforesaid charter of duties is annexed herewith and 

Marked as Annexure4'- 

Conid... .P14 
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That with 'regard to the statementmade inPara 4 end(Vll), of the application, the 

Answermg Re,ondent e&nIsto the extentbome bythe records. 

That with regard to the statement made in Para..4 (Vii and VIII), the Respondent 

submit that 	fadual poion regarding tiling of the representation dated 25/2105 and si*sequently 

tiling of 'OA :64105 which was disposed of by the Hon'bie Court Ade k order tted 7/3105 is ath1ted. 

However, the agMion of the applEent that core question whether the Dog Handier is the anned post 

or a citian post has not been decided by the Depwtnent is basically wrong. The appict is not 

working as Dog Handler nor have thá posts been re-desiated as Dog handier. He is wodäg as 

SFA(V) and as a SFAV) would be discharging his duties of Dog hendig for the present in pubic and 

national interest as the Veterinary Cadre is the met professionally trained cadre to bok after the Dogs 

which have been sanctioned by the Govermient for perfoimance of border guarding duties. As on 

today, the SFA(V) is a chilian pot The allegation of the applicant that the respondents have passed a 

speaking order wthout applying judicious mind and in a most arbftrary and whinsical manner is denied 

being factually incorreI. The applicant would be discharging his duties as SFA IV) onr and presently 

has been assed the job of Dog handling which verymuch comes undarhis charter of duties. 

It is pertinent to mention here that in compliance to the order.  of this Hon'ble Tribunal 

dated 7/3105, passed in OA No. 64105, flied by the applicant the representation dated 2512105 athrnitted 

by the applicant'has been considered and reasoned ordeniide No. 30/SS8lA-400(3) 275&63 dated 

5/4105 passed by the Chief VeterinaryOfficer, $S8 New Dehi. 

The aforesald order is annexed herewith and mailed as 

ennexte-'B' which is sOtfeqlanatory. 

That with regard to the statement made in pareaph 4(IX), of the eppation, the 

Respondent beg to state that the comparison made by the applicant with Delhi Potise has no iehvance 

in the instant case, Delhi Police may be having combatised personnel for Dog handling but as on today 

Contd.... P/S 
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as SSB has a hiily professionsi ciian Veterinary 'Cadre. It is this Cadre whith is moat suited to look 

aer the training and handing of Dog keepingln :view  the thanged role of the Orgarsation Wi ''has 

been done in national interest and in the Secuiihj of the 'Country. 

That with regard to the statement made in pere-5 of the 'piceticn, under the Head 

of Group, the Respondent beg to state that the fadual posItn regarding the rounds has *eady been 

clarified in the reply furnished to Pare I and 4 of the OA and the cane is reiterated here for the sake of 

brevly. 

That with regard to the statement 'made in para-6, 7, 10 end ii era the matters of 

records. 

That wIh regard to the statement made in llPara 8 and 9 of the appcatien. the 

Answering Respondent begs to submi that - 

In kit of the feregoig submissions it is mod respedUy submitted that the indent 

OA be dinissed being devod of marL 

The appficant has akeady been ,relod from 9ongaaon on i30O5. The latin 

order :f  the Honbis Court dated 261595 maintiiig status quo was receid by the Respondent on 

3Ifl]6. Hence the status quo With reest to the sppicant is being mtained as per the deccn of 

the Hon'ble Court. 

II. 	Thdthis Written Statement ismee bonafide and far the ends of istice aid equity. 

Contd.... P16 
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RtE! All QN 

I, Shn Mohif Lal (A,eqdhwt SIOb MiV Chpudhwf Working as mspGene,I. 

SSB Guwahal Fronfer at QiwahaU do hereby solemnty affirm, declare and veri that the statement 

made 	here-i-abow is true to my knowledge and behef and informabon and nothig beig 

suppressed. 

r / 
Identifod by 

Adcate 

Date 

I sign this veriicatn on this 	day 	( f  2005 at Guwthali. 

I g 

naPronilHeii urter 
eubastLfs Secn4 11 (MUA) 

Solemnly affirmed knd declared 
before me by the 7onent who 
identifed by Shri

vocate on 
thisdayof...... .2005at 
Guwahati, 

MAGiSTRATE : GUWAIA 

- 
--s. 



ANNEXIJRE - A e 
i 

- 	 CHARTER OF DUTIES OF VETERINARY STAFF SFA(VET), CONST (VET), 

I/c (V & T)/DFO(VET), AFO(VET) 

To visit remote areas/border villages covered by the 

SSB to render free Veterinary Animal Husbandry aid and care 

to the needy live-stock owner in, respect of live 

Stock/poultry under the overall/guidance/instructions of 

CAS-Gr-I (veterinary) and other supervisory officers. 

To remain on tour for a minimum 15-20 days per month 

imparting door to door veterinary cover to the live-stock 

owners in the area under his charge. 

While on tour, to visit NIP Camps for the purpose as 

also to deliver lectures on different aspects of Animal 

Husbandry to generates better awareness along the local 

people about common diseases and hygienic management of 

live-stock for better profitability. For this purpose, his 

monthly tour programme will be 	finalized well in advance 

with the approval of the Circle Organiser, the concerned CAS 

Grade-I (Vet) and the A,O. 

To submit his tentative tour programme for the 

following month through C.O. to CAS-Gr.-I (Vet) at least a 

fortnight in advance, 

For every calendar month to submit a detailed tour 

diary to his controlling authority to reach well by the 
7th of the following month at the latest. Generally, his 

touring will be with NIP teams but only for a day or two at 

each such camp or with COS/CAS Gr-I (Vet) Independent touring 
may be allowed in special cases by CAS Gr-I (Vet) C.O. with 
the approval of AO/SAO. 

To assist the CAS Gr-I (Vet) in performing day to day 
work. 

Cont4T. page 2 
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To properly maintain expendable and non-expendable 

stock of medical stores/equipment etc. as also the stock and 

issue registers and other records in connection thereof. 

These will be verified by the CAS Gr-I (Vet) once every 

quarter and by other concerned Supervisory officers 

periodically, AFO/SFA(Vet)/HC(Vet)/Constable (Vet) will be 

personally responsible for any lapses including for sheri in 

stores/equipment in this regard. 

To strictly follow the instructions and orders of CAS 

Gr-I (Vet) and other supervisory officers and to carry out 

the Veterinary Civic Action Programme. 

To ensure that kits provides to him are properly 

utilized and kept ready as per requirements. 

To administer only those drugs/medicines which he has 

been taught and is authorized to handle. He will not 

administer intravenous injection/treatment beyond his skill 

and competence. In case of any complication he would contact 

CAS Gr-I of his area for guidance; 

To prepare and submit Monthly Progress Report (MPR) in 

the performa encTosed in respect of his charge to CAS Gr-I 

(Vet)/CO in time for its onward transmission to the other 

concerned authorities. The Divisional Headquarters will send 

the consolidated report to the SSB Directorate so as to reach 

there by the 15th  of the following month, at the latest. 

To perform any other duties assigned to him by his 

superior authorities, from time to time. 



/ 	 IN 

• 	 GOVtOFINDIA 
MINISTRY OF HOME AFFAIRS, 

OFFICE OF THE D6, SSB- 
EAST BLGCK-V, R.K. PURAM 

NEW DELHI-110066 

No.30/SSB/A-4/2000(3) 	-' 2 	Dated the, 5 th  April, 2005. 

E1I1 

In compliance to the orders of the Hon'ble CAT Guwahati Bench 
dated 7.3.0 pronounced in OA No. 64/05 titled Bimal Chakraborty Vs UOI and 
Others; the representation dated 252.05 submitted by the applicant has been 
considered. 

The following issues have been agitated by the applicant in the 
above referred representation. 

That the applicant had been recruited as a Para Veterinary 
Assistant i.e. SFA(Veterinary) and as such the job of Dog Handler is not related 
with the Para Veterinary Staff. The applicant has further stated that this job is to 
be performed by, Combatised personnel. 

I That the sponsoring of his name for the Pups Breeding and 
Rearlr)g Course is not related with the job of Para Veterinary Cadre/Staff as this 
course is totally separate from Veterinary cadre. 

'cc That compelling the applicant to under go the Dog Handler Course 
will be against his will. 

That the detailment of the applicant for the said course should be 
stopped. 

All the above points have been considered and it is clarified here 
as under: 

1) 	After the administrative control of the Organisationwas shifted 
from Cabinet Sectt. to Ministry o Home Affairs w.e.f. 15.1.01 thérOlé of the 
Organisation has changed and it has been assigned the mandate to guard the 
Indo-11epal Border and the IndoBhutan Border subsequently. As on date, SSB is 
a Border Guarding Force. With the change in Role of Organisation from that of a 
Stay Behind Role to that of a Border Guarding Force the old Areas of operation 
have been closed and new offices/Battalions have been opened all along the 
Indo Nepal and mdc Bhutan Border. For better performance of the duties, the 
Government of India has sanctioned Dog Squad to SSB for performance of 
operational duties in the border areas. As the Organisation has an independent 
Veterinary set up it is. primarily the Veterinary Staff only who will have to raise 
and maintain the Pups and Dogs as primarily in the changed circumstances the 
Veterinary Cadre is the most suited and trained staff to lookafter the health, 
breeding, training, handling and maintenance etc of the Dogs. 



(q) 
/2/ 

The averment of the applicant that the job of Dog handler is not 
related with the Para Veterinary Staff is totally wrong. After having been given 
the training of rearing and breeding of Pups the Veterinary Cadre personnel are 
fully competent to perform their new assigned duties. The rearing and breeding 
of Pups is primarily the job of the Veterinary and Para Veterinary Cadre/Staff 
only. MQreover during the service career, every individual has to undergo certain 
Departmental courses for improvement of efficiency and making them 
professionally equipped to meet the needs and objectives of the Orgánisatior}. 
As th force has a competent and independent Veterinary Cadre; it is the 
services of the Veterinary Cadre only that can be used to fulfill the operational 
commitments assigned by the Government in National interest. Moreover, every 
Government servant is duty bound to obey lawful orders issued in public and 
national interest. 

In view of the aforesaid reasons no merit is found in the issues 
craved by the applicant, hence his request after dueconsideration is not 
acceded to. Therefore, the applicant is directed to immediately proceed to his 
place of posting for undertaking the new duties in compliance to the order 
No.30/SSB/A-41-2000(3)1391.1407 dated 17.2.2005. 

This issues with the approval of Competent Authority. 

(Ear. SHASHJRANJN\J) 
CHIEF V,ETERINARY OFFICER(SG) 
FORCE HQRS, SSB, NEW DELHI 

To 

Shri Bimal Chäkraborty 
S. F.A(ety), 
Office of the Area Organiser, 
SSB, Bpngaigaon 
(Assam) 

Copy to :- 

..M'. 

	

j. 	The Frontier Hqrs, SSB, Guwahati for information and necessary action 
pease. 
The Sector Hqrs, SSB Bongaigaon for information and necessary action 
please. 

The Area Organiser, SSB, Bongaigaon for information and necessary 
action please. 
The Veterinary Branch, FHQ, SSB, New Delhi for information. 
The Legal Cell, FHQ, SSB, New Delhi for information 

(Dr. SHASHI RANJAN) 
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IN THE CENTRAL ADffi 	RIUNAkGU\1vAHATI BENCH AT 

• 	 •. 	
GUWAHATI 	 -. 	 •i 
• 	 j•_• 	'( 

IN THE MATIER OF 

OANo. 11712005 

• 	 Chalaaborty  

Applicant 

Union of India &prs 

• 	 • ,Respondent 

• 	-AND- 

• 	• 	 INTHEMAIThROF: 

Rejoinder / Reply to the Written 

Statement filed by the Repondènts 

-AND- 

IN  

Sri Birnal Chakrabotty 

- 	 - 	 ...Applicant 

- 	 The humble rejoinder/ reply to the Written Statement of 

the Applicant as tbllows: 

1 	That the  applicant submitted and slates that the present 0 A is filed against the 

order of reallocation of the service of the applicant from Senior Field Assistant 

(Vetennaty) which is a Civil Post to the post of Deghandler which is a combat post 

under.  Doghandler veteran without taking any consent of the applicant that too in 

contravention to the recruitment Rule• known as Special Service Bureau. 

Veterinary) Staff recruitment Rules 1989, framed under Sec 30 of Indian Veteinamy 

Council Act, 1984 

/ 	• 
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2. 	That the respondent while submitting the written statement have tried to take a. 

stand that since change, organization from Cabinet Secretariat to the Ministry of . 

Home affairs with effect from 15.1.2001 the civilians are to be deployed. as Cabinet 

personnel forming a separate Battalian. 

3.. 

 

That the applicant states and submit that in the written statement they have 

admitted that the applicant is holding a post of Civffian but de1ing recmitment Rules 

and the  statute, with wrong notion and misconception of statutoiy provisions of the 

duties assigned. to the senior Field assistant (veterinaiy), the respondent illegally txying 

to reallocate the service of the applicant from puprearing to Doghandling. 

That, the applicant submits and states that in para 3 of the written statement the 

respondent have specifically admitted. the applicant is holding a Civil post, on fisb 

selection as Senior Field Assistant and as such their further contention is subsequent 

paras made in reply to the avermeuts and statement of the applicant are not tenable. 

That, with regard to the statement made in para 4.6 of the Written statement in 

reply to the statements ad avennents made in pam 4.IV,4 VII & 4VM of O.A. the 

applicant submits and states that, the respondent thiled' to explain the meaning and 

duties assigned by Senior Officer. Further, the annexure 3 of the O.A is .th 

Notification by which the amendment of the original 1989 Rule s made only to 

transfer the S.F.A and it does not speak anything about reallocation of service. Rather 

by the .Memorandam dated. 3.9.2004(Annexure-IV) of the specifically instructed, the 

Area organizers to seiect. those SFA (Vet) who are interested in prefening job of Dog 

Handler be put in to course for getting their services in the neat future. 

• . It may further be mentIoned that the Selection of Dog H nters (DII) from the 

strength of .SFA (Vet) is sought, to made through motivation only with the consent. I 

willingness of the SFA (Vet) by conducting personal interview of all. willing pam-

veterinary staffs. As the action of the respondents in passing the impugned order dated 

17.2.2005 cannot be said to be in adherence of the Notification, Memorandum ele 

LI 
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issue4 and circulated by the Department .rather itself conirádictoiy apart fron' the 

status and recnntment Rule And such the whole action is liable to be set aside 

Fier, the appliant ste; the contention made in para 6 of written stattht 

shown m the respondent disposed of the Applicants representation .dated 252 2005 

vide order dated 542005 passed by the chief vetermaiy Officer (SG) Force HQ SSB, 
• 

	

	 New Delhi in violation of, Memorandum dated 2.2.2005 issued by the Staff officer 

(OPS) SHQ Babraich and as such the impugned order dated 5.42005 is liable to be set 

• aside and quashed. 	 s  

A copy of the Memorandum dated 2.2.2005 is 

annexed as Annexure-IX. 

VERIFICATION 

I,SriBimalChakraborty, Sonof .t-- 	 •, dohereby. 

• wrifrthatthestatementmadeinth:weandinparas r •. of.,. this 

reply are mattE of Knowledge derived from 'record and rest are thy bumble 

submissions before this Hon'bie Tribunal. S  . 

And I sign this verification onthis 19"  day of December 2005 at . 

Guihati 

S 	 •• S1GNATE 	. 

U 
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NO 	/l 	I I N/0/ 	OS 
0I:1 '1C1 ()F [1 	.;pj'y INIj'j'(l 	NFRA1. 

I lQl. Ui\HIAI('II (UI') 
I )atcd the :- 

i; MO RAN tIM 

1_xtract taken l'ioiii itilnutes ol' the Senior (.)I'Iicer's Uonllreiice held at H IQ 5513 

I )el lii oil I 6 and I 
7  Decembcr,2004 . Action taken report wherever appi icable may 

please he selit to this olilce by 10.2.2005 For onward submission 1(1 II IQ Dcliii on 

14.2.2005. 
N XX  

it Raisiiig ut dog Squad and Sn lctR)fl ur purchase of 70 Pups in the current 

Aninial Iraiisport.-SI IQ RDi\ 	Iinineiai year has been recc'i 'ed. Sanction 01 
Rs.() I .ae har purchase oi'40 PUps on AC bill has 
been obtained. The Pups will be purcliacs in 
hatches o120 each', oni inenci rig tioiii Feb'05. 
As IeUlrd Animal 	Fraiisport, (l)e matter 	vas 
d isci.issed wheti icr we should purchase or lii ic the 
mules. A 11cr a detailed discussion, ii was decided to 
purchase 111111CS R)r 551 CVO(S(.i ) has been asked 
to wurk out eXact re(Iui rd nciit and make nroosal. 
IG I .ui LOW 

 

has assured that accoi ii niodatioii br 
pups lms been arranged. 

Fstahl isliinent 	oF I 1 lip 	earilig- 
ciun-Dog & Dog liatidlers training 
center 	at 	Si IQ 	(Iorakhipur 	is 
req u i red to he taken up on pri () ri ty 

by 	Lngg. 	Bianch 	to 	get 	it 
completed by March-April 2005 
as I 	13u(ch 20-25 Pups aic being 
pulcl1UsL'd 	dining 	Fch,2005. 
lJclnlLllleIl( 	kennels 	ui 
constructed, pups will he ieaicd iii 
tell i hula iv 	kei i iie Is 	a iid 
instruct ions 	issued 	to 	S I iQ 
G@raldipur. 

Selection 	o C SFAs 	(Vet)') 	as 
l)og 	I landlers, 	IsU 	I I Rs 	are Soilleselecte(I 	SFi\s(V) 	were called at 	I'IIQ and 
lLquc ,tLd 	IlIzit 	jg 	j.. mkn ft\\Ld 	(0\\Olkd' 	a dog Ii infiJ 	I hii 	wcic 
medical lv lit SFI.5 (Ve(y) ina)` he a,ko agreed. 	Uu( 	IUer oil 	truiii 	the 	field 	they sent 
iiiof.vatcd 	to 	give 	(heir their 	unwillingness. 	In 	this 	regard 	they 	also 	sent 

willingness 	Ir 	1)1! 	course 	at aiionyiiious letter to II I.S. 	llie 	may he motivated to 



	

NI ( Dl 3 )lAcRkmyldfflpui 	W\ L(hLnwjjlnaIlL 	otliLl \vitvtin\hLnt 

	

o that (heir seees are titiIicd 	to Stiriltis Cell. -- 
, z 	laIi(l leis. 

iv) 
 

Fullds 	under 	I i\I )I: 	lo 
o adeit a ke perce t iou ma naeuuent 
Pualuulie. IHS auc requested 
to obtain . funds From respective 
State Govt so thur VCA/MCA auid 
Pith city ciii p i gi s a ic 
IIit.Iel'(lLu) (01 I he icuief it ol IUCfl I 

p1) 1. 1 Ia(uon. (point ol (VO)- l(i 

:•i i: 
7 /\ 

s'I'tIl'(oIfJcI 	((il's) 
si Ic BAI IRA ICIE 

2 1.SV9. SIIQ 1A1lRAIC1 

c- (s0c 
- 	

f V 

4ff 

15(1 Itoiutier Patna and U iiwaha(i have received the 
fund .0111 State Govts. Ixeept Gov Of I. i hut under 
head BAD[. 1(1 Ltueknow should also try to get 
lUnd tinder this head. CVO 

--j 
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IN THE CENTRAL DMIr%5TjRAX-jjffnTWBUNkL,  

GUWAHATI BENCH AT GUWAHATI 
a 

IN THE MATTER OF : 

O.A. No. 117/2005 

Shri Bimal Chakraborty 

Applicant 

- Versus- 

Union of India and others 

Respondents 

IN THE MATTER OF 

Additional Written Statement 

Submitted by the Respondent No. 1 to 6 

ADDITIONAL WRITTEN STATEMENT 

The humble answering respondents submit 

their Written Statements as follows: 

1. (a) 	That I, Shri Naiinaksha Pal Chowdhurv working as Area 

Organiser (Administration) in the Office of the Inspector General, Frontier 

Headquarter, SSB. Guwahati and Respondent No. 6 in the case. I have gone 

through a copy of the application served on me and have understood the contents 

thereof Save and except whatever is specifically admitted in the Written 

Statement, the contentions and statements made in the application may be deemed 

to have been denied. I am competent and authorized 10 file the additional Written 

Statement on behalf of all the respondents. 

Contd... Page 2 

AREA ORGANISER (Ad!T) 
ontier Head Quartr 
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The application is filed unjust and unsustainable both on facts and 

in law. 

That the application is also hit by the principle of waiver, estoppel 

and acquiescence and liable to be dismissed. 

That any action taken by the Respondents was not stigmatic and 

some were for the sake of public interest and it cannot be said that the decision 

taken by the Respondents against the applicant had suffered from vice of 

illegality. 

Further, this additional affidavit may be treated as an integral part 

of the Written Statement. 

That with regard to the statements made in Para 1 of the rejoinder, 

the answering respondents beg to submit that the facts projected in the instant 

paragraph are wrong and hence denied. The applicant is working as Senior Field 

Assistant (Veterinary). As the SSIB has a professionally trained Veterinary Cadre 

of its own it is this cadre only which is most suited to look after the raising, 

training and maintenance of Dogs Squads which have been sanctioned by the 

Government for performance of border of guarding duties. The allegation of the 

applicants that he has been reeducated from the Civilian Post of Senior Field 

Assistant (Veterinary) to a combatant post of Dog Handler is basically wrong and 

against the facts on records. The applicant is a Senior Field Assistant (Veterinary) 

and will only be discharging further duties of Dog Handler which are within the 

purview of Veterinary duties. 

That with regard to the statements made in paragraph 2 of the 

rejoinder, the answering respondents beg to submit that the facts furnished in this 

paragraph of the Written Statement are reiterated for the sake of brevity and the 

facts narrated by the applicants are denied. 

)0'.(6 f,, t.; ,, 6 i- 
	 Contd... Page 3 
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5 	That with regard to the statements made in Paragraph 3 of the 

rejoinder, the answering respondents beg to submit that the position with respect 

to the instant paragraph has already been clarified in the reply furnished to Para-J 

of the rejoinder and in the Written Statement furnished by the applicant. The same 

is reiterated here for the sake of brevity. 

That with regard to the statements made in Paragraph 4 of the 

rejoinder, the answering respondents beg to submit that it is admitted that the 

applicant belongs to the Civilian Cadre and will only be discharging duties of Dog 

handling after proper training. As SSB has a well trained Veterinary Cadre it is 

this cadre only which is most suited for performing additional responsibility of 

maintaining Dog's squads for performing duties related to national security and 

meeting of operational commitments. 

That with regard to the statements made in Paragraph 5 of the 

rejoinder, the answering respondents beg to submit that the facts furnished in 

paragraph 4.6 of the Written Statement in reply to the statement and averments 

made in Para 4.IV, 4.Vll AND 4.ViTI of the O.A. are reiterated for the sake of 

brevity and the position stated by the applicant is denied. The Respondents have a 

professional Veterinary trained cadre which is the only Cadre suited to look after 

the Dog handling duties. The Force has already initiated steps to provide training 

to the Veterinary Cadre personnel so that they are made abreast with their 

additional veterinary needs to perform further duties assigned in national interest. 

That with regard to the statements made in Paragraph 6 of the 

rejoinder the answering respondents beg to submit that the facts furnished in 

Paragraph 6 in the Written Statements are reiterated. 

=I 

9. 	That this additional Written Statement is made bonafide and for the 

ends of justice and equity. 

11 
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V E R I F ICATION 

I, Shn Nalinaksha Pal Choudhurv, Son of Late Nabadwip Pal 

Choudhury aged about 58 years, at present serving as Area Orj'aniser (Admn) in the 

office of the Inspector General, Frontier SSB, Guwahafi and competent officer of the 

answering respondents, do hereby verify that the statement made in paras I k 

are true to my knowledge and those made in paras 	 being matters of record 

are true to my information derived therefrom which I believe to be true and the rests are 

my humble submissions before this Hon'ble Tribunal. 

And I sign this verification on this 61L th- day of 1L4 	2006 

at Guwahati. 

SIGNATURE 
AREA ORGAN1SER hT 

Frontier Head Qu 
SSBI GuWflP 
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